
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECTION)

RATIFIED ⅣIINUTES OF THE NORⅣIS COMMITTEE¨ II ⅣIEETING NO.25/81 HELD

ON 22.03.2016

Please Note

For inforination of exporters, Norrns Conllnittcc― II handles aH cases pertaining to

nxttion/ratiflcation of norms for Export Products falling under ITC(HS)Chapter 72 to

76,78 to 80,85.Colnlnunications in respect of cases/pertaining to NC― II Inay be sent to

emが l address:nc2.dg貴 の nic.in

ln certain cases the decision of the Norms Committec refcrs to the Recommcndations/

Observations/Deflciencies received fronn the concemed Technical Authority. Wherever

applicable,a scanned copy of such document has been placed atthe end ofthe Minutes,

in running serial orders. The concerned flrrl1/company may go through the same and

respond accordingly.

Sirnilarly,a scanned copy of the blank Standard Deflcicncy Format,which may flnd a

reference in NC decisions,has also been attached in the end.This may also be referred to

by the concerned flrin/company and rnay bc rcspondcd accOrdingly.

The Norms Comrnittec has taken decisiOn only with rcspect tO tcchnical aspect/、 vastage
norrns, While redeenling the applications, RAs should check that the applicant has

fulЯ lled aH requiremcnts as presc」 bed in pOlicy/procedure including thOse in POlicy
Circulars No.50/2009-2014(RE 2010)dated 28th Dccember,2011,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC_V1/1o dated 15.04.2014 or any othcr provisiOns under

FTP/HBP fOr EODC.

(面 )

(iV)

The Meeting No. 25181 dated 22.03.2016 of Norms Committee-ll for the year 2015-16
was held on 22.03.2016 under the Chairmanship of Shri Jaikant Singh, Additional Director
General of Foreign Trade to consider the following applications for ratification of norms in
rcspect of advance authorizations under Duty Exemption-scheme (Chapter-4) of Foreign Trade
Policy 2015-20. The following members were present in the meeting:-

SIo No。 Namc`&DesignatiOn Department
l Shri S.K.Jain,D.O. DIPP

2. Shri K,S.SOdhi,Asstt.DircctOr cMEn MSME

3. Shri Baljit Singh, DDG DGFT
5. Shri Vinod Kumar Kashシ ap,FTDO DGFT

Minutes of the Meeting No. 25181 dated22.03.2016
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Meet No/Date:25/81‐    Status:
‐ALC2/2015         Deferred
22.03.2016

IHQ File             lRLA File             Lic.No/Datc:0310441542 Dcfcr Date:
:01/81/050/00229/AM16/     :03/85/040/00180/AM08/     13108.2007            03.052016

rDecision : NC observed that the fresh copy of the application has been forwarded to MoS for
,re-examination. NC decided to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.
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IHQ File

Party Name:DELTA POヽVER  Meet No/Datc:25/8ト
SOLUT10NSINDIA PVT LTD.ALC2/2015

22.032016

RLA Filc

Status:

1)efcrred

Defer Datc:

103.05.2016

Lic.No/Date:2510003250
:01/81/050/00071/AM12/       :25/24/040/00005/AM12/       125.05.2011

1Decision:NC observed that the reply of the flrrn has been referred
lNC decided to wait forthe comments and deferthe case.

IThe case stands deferred to 03.05.2016.                、

to DeitY for comments.

l  iCaseNo.:8/17/81¨ ALC2/2012  Party Name:GRAVITA INDIA  IMeet No/Date:25/81‐     Status:
|  |                     ILTD,                 IALC2/2015          1Deferred

12203.2016              .

|  IHQ File               lRLA File              lLic.No/Date:1310041387 1Defer Datc:

13 i01/81/950199,37(今 )11'/    :13/24/010/00030/AM13/    118.102012        10305.2016
1 1Decislon:NC observed thatthe denciency letter ofthe MSME dated 26.02.2016 was issued

l  tO the f11111.NC decided to wait fortheir comments and defer the case.
1  1

1  lThe case stands deferred to 03.05.2016.

Meet No/Datc:25/8ト Status:
DeferredTECHNOLOGIES PVT LTD.  ALC2/2015

‐                            12203.2016
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|

騒諏需覇蕊二
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守

RLA Fllc
109/24/040/00640/AM13/

ILic.No/Datc:0910055685  ‐Dcfer Datc:

10804.2013               0305.2016

Status:
Deferred

Decision : NC observed that the reply of the firm has been referred to DeitY for comments.

NC decided to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

ICase No.:28/22/81-ALC2/2015 1Party Name:EFD INDUCTION ,Mcet No/Date:25/8ト
I                     IPRIVATE LIMITED,       :ALC2/2015
1                            ‐                            122.03.2016

ILic No/Date:0710104272 1Defcr Date:

儡 ;二鍾が
::

0√

IRLA File

‐



:01/81/050/00465/AM16/ :07/21/040/01181/AM14/ 21.05.2014

Decision : NC observed that the deficiency letter of the DeitY dated
the firm. NC decided to wait for the comments and defer the case.

The case stands deferred to 03.05.2016.

Case No.:57/10/81-ALC2/2014 Party Name:HINDALCO
INDUSTRIES LIMITED

103.05.2016

23.02.2016、 vas issued to

Decision : NC observed that the case has been referred to M/o Mines for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Case No.:32/10/81‐ALC2/2014 Party Status:
DeferredCONNECTION   SYSTEMS‐ ALC2/2015

1NDIA LIMITED,        22.032016

HQ File

101/81/050/00314/AM15/

HQ File

:01/81/050/00289/AM15/

RLA File

:34/24/040/00058/AM15/

RLA File

:10/24/040/00032/AM15/

RLA F‖ c

:02/24/040/00090/AM15/

Meet No/Date125/81-

ALC2/2015
‐2203.2016

Lic.No/Date:3410040236

10.06.2014

Meet No/Datc:25/8ト

ILic.No/Date:1010058625  1Defer Date:

14.07.2014              03.05.2016

Status:

Deferred

Dcfcr Date:

.03.05.2016

Status:     |

Deferred

Defer Date:

03.05.2016

application may be

Status:

Deferred

Defer Date:

03.05.2016

NC decided

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 03 .05.20 I 6.

ELECTRONICS MOULDS&  :ALC2/2015
PRECIS10NI ENGG P.LTD.   22.03.2016

HQ Flle RLA File Lic No/Date:0710106187

:01/81/050/00455/AM16/       :07/21/040/00359/AM15/       .25.07.2014

Dccision :NC observed that case relates to C&PC,hencc a copy ofthe

forwarded to C&PC seeking their comments and casc may be deferred.

The case stands deferred to 03.05.2016.

Case No.:18/22181-ALC2l20l5 Party Name: LAXMI

Casc No。 :25/13/81-ALC2/2014 Party Name:JUPITER SOLAR
POWER LIMITED

HQ Fllc

:01/81/050/00441/AM15/

Decision : NC observed that the case has been referred
to wait for their comments and defer the case.

Meet No/Date:25/8ト

IALC2/2015
‐22.03.2016

Lic.No/Date:0210204856

125.08.2014

to MNRE for comments.
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IThe case stands deferred to 03.05.2016.

.Case No.:3/22/81-ALC2/2015  Palty Name:HINDALCO

I                    INDUSTRIES LIヽ 41TED

iDecision : NC decided to ratify the norms for above AA as per the written comments of the
r0 IDIPP vide their U.O. No.l2l23l2}l6-TSW/ l0 dated 2210312016 as under:

l. Word "Cathode" may be deleted from the description of export item.
2. Taking clue from SION C-l 189, quantity of import item namely, copper scrap may be

allowed as 9508.6 MT as 1.04 Kgs./Kg. content in the export products.

,RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00440/AM16/

IHQ File

12101/81/050/00021/AM16/

RLA File

:34/24/040/00171/AM15/

RLA Fllc
:07/24/040/00259/AM15/

:RLA File

103/94/040/00906/AM15/

Meet No/Dtte:25/81‐

ALC2/2015
22.03.2016

Lic.No/Date:3410040605

08.10.2014

Approved

Status:
Deferred

Decision : NC deliberated the comments furnished by C&PC vide O.M.
.. No.460l 1121112005-PC.ll(Pt. File) dated 0l .02.2016 and felt that wastage of import itemsll ,has not been indicated. NC decided to refer back the comments to C&PC for further

examination and with a request to furnish comments alongwith item wise wastage. The
statement need not contain duty scheme. Chairman also felt that number of inputs for a rotor
blade seemed on higher side. The sizeldimension of rotor blade (Export Product) should also
be indicated.

The case stands deferred to 03.05.2016.

Casc No.:21/1/81…ALC2/2015  Party NameiCROMPTON
GREAVES LIMITED,

ICase No。 :7/16/81-ALC2/2014  Party Name:LM WIND POWER MectNo/Date:25/81‐
IBLADES(lNDIA)PVT.LTD  ALC2/2015

22.03.2016
‐
HQ File

101/81/050/00532/AM15/

Mcet No/Date:25/8ト

ALC2/2015
22.03.2016

Lic.No/Date:0710106893  Defcr Date:
28.10.2014              ‐03.052016

Status:
Deferred

Lic.No/Date:0310792364  Dcfcr Date:

24.12.2014              03.052016

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Party Name:AMARTARA PVT.IMeet No/Date:25/81-
ILTD.                  :ALC2/2015
1                            22.03.2016

Status:
'Deferred
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Decision:NC observed that the casc has been referred

to、vait fbr their comments and defer the case.

The case stands deferred to 03.05.2016.

Case No.:16/1/81‐ALC2/2015  Palty Namc:TOSHIBA
TRANSMISS10N&

HQ Filc

:01/81/050/00016/AN416/

Case No.:12/1/81-ALC2/2015  Party Name:BINDAL
SMELTING PVT LTD

HQ File

:01/81/050/00023/AⅣ l16/

HQ File

:01/81/050/00012/AM16/

HQ Filc

:01/81/050/00006/AM16/

RLA Filc

:03/94/040/00977/AM15/

RLA File

:05/23/040/00505/AM15/

Lic.No/Date:0310793133  Defcr Date:
120.01.2015              103.05.2016

to C&PC for comments.NC decidedl

Meet No/Date:25/81-
IALC2/2015

Status:
Deferred

DISTRIBUTION SYSTEMS   .22.03.2016

RLA File              Lic.No/Date:0910061590  Defer Date:
:09/24/040/00617/AM15/       104022015              10305.2016

14

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC

decided to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Decision:NC decided to ratify the nolll:S fOrabove AA as perthe w」 tten comments of the

DC(MSME)宙 de their u.O.No.30(10)/15-ME dated 15.02.2016(Copy enc10sed)

RA rnay take suitable consequential action accordingly.

Case No.:6/1/81¨ ALC2/2015   Party Name:LAXMI
ELECTRONICS MOULDS&
PRECIS10N ENGG P.LTD.

Mcet No/Date:25/81-    :Approved i
lALC2/2015          1        1
122.03.2016              .           :

ILic.No/Date:0510393095          1
105.02.2015              1           1

Meet No/Datc:25/81-

ALC2/2015
22.03.2016

Status:
Deferred

RLA Flle

:07/24/040/00402/AM15/
16

17

Decision : NC observed that the case has been referred

to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

ICase No.:37/22/81‐ ALC2/2015

HQ Flle

:01/81/050/00474/AM16/

decided toDeclslon:NC
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Party Namc:SHIVA UTENSILS IMeet No/Date:25/81¨     ‐Approved
INDUSTRIES PVT.LTD.,    IALC2/2015

122.03.2016              1

RLA File             iLic.No/Date:0510393138 1
:05/24/040/00518/AM15/        11.022015

ratify the n6rmζ on repeat basis for above AA as pcr thc wHtcn
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comments of the DIPP vide their UoO.No.12/23/2016-TSヽV/17 dated 22/03/2016 as undcr:

1 . Quantity of import item may be allowed as applied for i.e. 225 MT as 1.10 Kgs./Kg.
content in the export product

RA may take suitable consequential action accordingly.

―

・

Meet No/Date:25/8ト

ALC2/2015
22.03.2016

Status:
Deferred

Status:
Deferred

Status:

I)eferred

Defcr

Date:22.032016

NC decided to

decided to wait for their comments and defer the case.

,The case stands deferred to 03.05.2016.

,Case No.:54/1/81‐ ALC2/2015  Pa■y Name:LM WIND POWER‐ Meet No/Date:25/81-
BLADES(INDIA)PVT.LTD  IALC2/2015

‐22.03.2016

IHQ File               ‐RLA File              lLic.No/Date:0710107626  ‐Defer Datc:
:01/81/050/00054/AM16/       107/24/040/00392/AM15/       ,18.02.2015              103.05.2016

1Decision : NC deliberated  the comments furnished by C&PC 宙dc O.M.

り
性 T麗 1悧 ifr樅 欄 drrttЮ

22∝ 6帥d th that w淑電e ohmpo■ 醗ms
fer back the comments to C&PC for further

examination and with a request to furnish comments alongwLh item wise wastage.The

statement need not contain duty scheme.Chairman also felt that numbcr ofinputs for a rotor

lblade seemed on higher side. The size/dirnension of rotOr blade(Export Product)shOuld also
lbe indicated.

IThe case stands defelTed t0 03.05.2016.

Case No.:2/1/81‐ ALC2/2015  Party Name:JUPITER SOLAR
IPOWER LIMITED

‐HQ File
:01/81/050/00002/AM16/

RLA File

:02/24/040/00219/AM15/

Meet No/Date:25/81‐
.ALC2/2015

122.03.2016

1Lic.No/Datc:0210205584

19.02.2015

MNRE for comments.

120

Decision : NC observed that case has been referred to
wait for their comments and defer the case.

| IThC Case stands deferred to 03.05.2016.

21 Case No.:21/16/81-ALC2/2015

郷
Party Name:GRAVITA INDIA
LTD

IMeet No/Date:25/8ト

ALC2/2015
Status:
Deferred

:11,準 Jil最黒irce
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:01/81/050/00003/AM16/       :07/24/040/00309/AM15/       12.02.2015              ‐0305.2016

1Decision:NC observed thatthe reply ofthe flrm has been referred to DHI for comments.NC

IHQ File               RLA File              ‐Lic.No/Datc:0710107605  Defer Date:
:01/81/050/00003/AM16/       :07/24/040/00309/AM15/       12.02.2015              ‐0305.2016

6



22032016

Lic.No/Datc:1310047857 Defer Date:

03.05.2016

12.01.2016

decided to

Rejected

HQ File

:01/81/050/00296/AM16/ :13/24/040/00003/AM16/

Decision:NC noted that MSME Deflciency letter was issued to the company on

foHowed by rerninder on 04.01.2016.Reply of the company is still awaited. NC

wait forthe reply ofthe company.

The case stands deferred to 03.05.2016.

Case No.:31/13/81‐ ALC2/2015 Party Name:FLASH FORGE   IMeet No/Date:25/8ト
PVT LTD               ALC2/2015

122.03.2016

Case No.:6/10/81-ALC2/2015  Party Name:GRAPHITE&
CARBON INDUSTRIES
(lNDIA)PRIVATE LTD.,

06.05.2015

Lic.No/Date:0310796351

01.06.2015

Mcet No/Date:25/8卜     ・Approved
lALC2/2015

22.03.2016              .

ILic.No/Datc:0310796420

104.06.2015

AA as pcrthe written comments of the

22/03/2016 as under:

Status:
Deferred

Lic.No/Datc:0210205883  1Defer Date:

12.06.2015               03.052016

MNRE for comments.NC decided to

RLA File

RLA Filc

:03/94/040/00145/AM16/

RLA File

103/94/040/00152/AM16/

RLA File

i02/24/040/00033/AM16/

HQ File

:01/81/050/00264/AM16/

HQ File

:01/81/050/00227/AM16/

IHQ File

241:01/81/050/00245/AM16/

Decision : NC noted that MSME Deficiency letter was issued to the company on 02.12.2015
followed by reminder dated 04.01.2016. Since, no reply was received from the company

despite reminder, the committee decided to reject the case with direction to firm to pay

customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

う
４

Decision : NC decided to ratify the norms for above

DIPP vide their U.O. No.1212312016-TSW/23 dated

l. Quantity of import item may be allowed as 1.439 Kgs./Kg. content in export items as

claimed by the firm.

RA may take suitable consequential action accordingly.

Case No.:12/13/81-ALC2/2015 Party Name:JUPITER SOLAR  Meet No/Date:25/81‐
POWER LIMITED         ALC2/2015

22.03.2016

Decision : NC observed that case has been referred to

wait for their comments and defer the case.
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|  ICase No.:30/22/81-ALC2/2015 1Pany Name:FAIZ&CO.:Mcet No/Date:25/81-ALC2/2015 Approved
22.03.2016

1  :HQ File               lRLA File           Lic.No/Date:0310796713
1  1:01/81/050/00467/AM16/       :03/94/040/00210/AM16/  118.06.2015                   1
25 Dι
tisi6五 :ヽ caさcidea lo ratify the noitts for above AA as per the w面 ten comments of the

l ,MOS宙de their U.O.No.2(19)/2015-TWdated08.02.2016(Copy enc10sed).

IHQ File
l:01/81/050/00472/AM16/

RLA Filc Lic.No/Date:0310796898
|:03/95/040/01106/AM15/     26.062015

1261ぅもしitibi:Ne ae`iともa t6 111lfy tA6 A6五 ls f。:五も6↓もAA as lcrihe ttri18n 86mふ もhit 6F tiさ
| ,MSME vide their U.0.No.TL-13024/34/2016-MMM AND A― DCMSME/49 dated
1  11.02.2016(Copy enc10sed).

| IRA may take suitable consequential action accordingly.

:RA may take suitable consequential action accordingly.

,Case No.:35/22/81¨ ALC2/2015 Party Name:PHOENIX
‐                    lNDUSTRIES PVT.LTD

「    預|

HQ File

101/81/050/00260/AM16/

‐  ICase No.:20/13/81‐

IALC2/2015
‐
 IHQ File

Meet No/Date:25/8ト

ALC2/2015
22.032016

Approved

Meet No/Date:25/81‐
lALC2/2015

122.03.2016

Lic No/Date:0310796934  Dcfer Datc:
29.06.2015               o3.05.2016

Status:
Deferred

Status:
Deferred

27

RLA File
103/94/040/00236/AM16/

Decision : NC observed that reply of the firm has been referred to C&PC for comments. NC
:decided to wait for their comments and defer the case.

,The case stands deferred to 03.05.2016.

Party Namci SU RA」      ,Meet No/Date:25/8卜ALC2/2015 Reiected
LIⅣIITED             22 03.2016

RLA File            Lic.No/Date:0810135589
|  101/81/050/00253/AM16/     :08/24/040/00098/AM16/    lo l.07.2015

‐28 1Decision :NC noted that DIPP Deflciency letter was issued to thc company On 02.12.2015‐foHowed by rerninder dated 04.01.2016. Since, no reply 、vas received from the company
despite reminder,the cOmmittee decided to raect the case with direction to nrm to pay

customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

語 lCIお
           15 .Party Name:VIETAL        .Mect No/Date:25/8ト

ENGINEERING&        ALC2/2015
1TREATMENT CO.PVT.LTD, 2203.2016
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09.072015 03.05.2016

Decision : NC observed that reply of the firm has been
decided to wait for their comments and defer the case.

referred to MSME for comments. NC r

The case stands deferred to 03.05.2016.

Case No.:22/16/81¨ ALC2/2015 Party Namc:L&T         IMeet No/Date:25/81‐
HYDROCARBON         IALC2/2015
ENGINEERING LIMITED    22.032016

HQ Filc               RLA Filc               Lic.No/Datc:3410041368  Defcr Datc:

30 :01/81/050/00297/AM16/        :34/24/040/00110/AM16/        10.07.2015               03.052016

Dccision :NC observed that thc company has requcstcd for onc month tirne to furnish thc

reply.NC decided to aHo、 v time to the corrlpany to furnish reply and defer the case.

The casc stands defcrrcd to 03.05.2016.

RLA Filc Lic.No/Datc:0510395001

31 Dccision:NC observed that case has been referred to DHI for comments.

for their cornrnents and defer the case.

The case stands dcferred to 03.05.2016.

NC decided to wah

HQ File

:01/81/050/00242/AM16/

Case No.:2/22/81-

ALC2/2015

HQ Flle

RLA File

:02/24/040/00060/AM16/

Lic No/Date:0210205966  Defer Date:

Status:
Deferred

Status:

Deferred

Defer Datc:

03.052016

HQ File

:O1/81/050/00261/AM16/ :03/94/040/00278/AM16/    ,21.07.2015

,, Decision : NC noted that DHI Deficiency letter was issued to the company on 02.12.2015
-" 

followed by reminder dated 04.01.2016. Since, no reply was received from the company

despite reminder, the committee decided to reject the case with direction to firm to pay

customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

PartyName:CHANANA MeetNo/Date:25l81-ALC2l20l5'Closed

Case No.:29/22/81-

ALC2/2015

HQ File

Case No.:28/13/81-ALC2/2015 Party Name:ALSTOM
INDIA LIMITED,

RLA File

IMeet No/Datc:25/81‐ ALC2/2015 Reiected
22.03.2016

1Lic.No/Date:0310797468

22.03.2016

Lic No/Date:3310030218

UDYOG

RLA F‖ c

33 :01/81/050100439/AMl6l :33/211040i00007/AM16/ 22.07.201s

Decision :DGFT. Panipat intimated that norms for AA already been issued under fixed norms

(SION C-22). NC decided to close the case.

9



Party Name:STEEL GEMS  ‐Meet No/Date:25/81‐ ALC2/2015
22.03.2016

rfollowed by reminder dated 24.02.2016. Reply of the company is still awaited.
wait for the reply of the company and defer the case.

,The case stands deferred to 03.05.2016.

.ICase No.:30/13/81¨
     Party Name:STEEL GEMS, IMeet No/Date:25/81-ALC2/2015

1  1ALC2/2015                            22.03.2016

1 1HQ File           lRLA File            Lic No/Date:0310797567

1  101/81/050/00263/AM16/   :03/95/040/00310/AM16/    23.07.2015

355おtisi3二 :ヽこ五8:さd iAtti bil1 581こ i8hぎ↓i81も,↓五ζ iζζ

`さ

と16 tiこ と。品五五At35,Decision : NC noted that DIPP Deficiency letter was issued to the company
followed by reminder dated 24.02.2016. Reply of the company is still awaited.
,wait for the reply of the company and defer the case.

,The 
c,ase stands deferred to 03.05.201 6.

IStatus:        |

IDeferred

lDcfcr Date:
10305.2016

on 12.01.2016

NC decided tol

Status:

1)efcrred

lDefer Datc:

.0305.2016

136.

:Case No.:19/22/81‐

:ALC2/2015

1古0卜 ii3‐
 ~‐ ~~~

LIMITED

RLA Filc ILic.No/Date:0410160831
123.07.2015

on 12.01.2016

NC decided to

Defer Date:

03.05.2016

IPa■y Name:SIECHEM    IMeet No/Datc:25/81‐ ALC2/2015 Status:
TECHNOLOGIES PRIVATE  22.03.2016              Deferred

2κ ,:01/81/050/00456/AM16/   :04/24/040/00105/AM16/

IDecision:NC observed that copy ofthe application to be fOrwarded to Eto DIPP and deferthe

ICaSe。

1

:The case stands defelTed to 03.05.2016.

Case No.:31/22/81-

IALC2/2015

1HQ Fllc

■01/81/050/00468/AM16/

Party Name:HINDALCO Meet No/Date:25/Bl-ALC2/2015 trpp16ysfl
;INDUSTRIESLIMITED .22.03.2016

RLA File Lic.No/Date:3 4lOO4t394
:341241040100106/ AMl6/ ,23 .07 .2015

37
Decision : NC decided to ratify the norms for above AA as per the written comments of
l the DIPP vide their U.〇 .No12/23/2016-TSW/37 dated 22/03/2016 as under:

l. word "cathode" may be deleted from the description of export item.
2. Quantity of import item namely, copper anodes may be allowed as 4975 MT as

1.02 Kgs./Kg. content in the export products.

10

RA may take suitabie consequential action accordingly.

RLA Filc

:03/95/040/00309/AM16/
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RA may take suitable consequential action accordingly.

Party Name:HINDALCO    Mcet No/Datc:25/81-ALC2/2015 Approved
INDUSTRIES LIMITED    22.03.2016

RLA File Lic.No/Date:3410041396

:01/81/050/00469/AM16/     :34/24/040/00105/AM16/     23.07.2015

Decision:NC decided to ratify the norms for above AA as per the written comments of

38  the DIPP vide thcir U.O.No.12/23/2016-TSW/38  dated 22/03/2016 as under:

l. Quantity of import item namely, copper cathodes may be allowed as applied for i.e.

5000 MT as 1.0004 Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

Case No.:34/22/81¨ALC2/2015 Palty Name:HINDALCO
INDUSTRIES LIMITED

IMeet No/Date125/8卜     Approved
iALC2/2015
122.03.2016

1Lic.No/Date:3410041395HQ File RLA File

:01/81/050/00 471lAMl6/ :3412410401001041AM161 23.07 .2015

Decision : NC decided to ratify the norms for above AA as per the written comments of
3e the DIPP vide their U.O. Nol2l23l20l6-TSW39 dated 22 10312016 as under:

l. Word "Cathode" may be deleted from the description of expon item.

2. Taking clue from SION C-l 189, quantity of import item namely, copper scrap may be

allowed as 4754.3 MT as 1.04 Kgs./Kg. content in the exportproducts.

RA may take suitable consequential action accordingly

Case No.:32/22/81-

ALC2/2015

HQ File

Case No。 :29/13/81-

ALC2/2015

HQ File

Case No.:17/13/81-

ALC2/2015
41 ‐
HQ Filc

Party Name:CROMPTON
GREAVES LIMITED,

RLA File

Party Name:FRICT10N METAL
FIBRES(INDIA)P.LTD

RLA File

:05/23/040/00169/AM16/

IMeet No/Datc:25/81-

IALC2/2015

122.032016

Lic.No/Date:0310797631

Status:
Deferred

Defer Date:

:01/81/050/00262/AM16/     :03/94/040/00134/AM16/     124.07.2015                  .03.05.2016   :

Dccision:NC decided to send deflcicncy letterto flrm as written comments of DHI vide their

UO No.TSW(B)/3(192)/2015 datcd nil.NC decided to deferthe case.            :

Thc case stands defelTed to 03.05.2016.

Mcct No/Datc:25/81-ALC2/2015 Approved
22.032016

Lic No/Datc:0510395085

27072015

11 ,
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Decision : NC decided to ratify the norms for above AA as per the written comments of the O/o
DC (MSME) vide their ID Note No.30( I 67)/1 5-ME dated 07.03.2016 (Copy enclosed).

,RA mav take suitable consequential action accordingly.

Party Name:BHANDARI

I&TUBES LIMITED,

HQ Filc               RLA Filc
:01/81/050/00265/A～ 116/       :03/94/040/00316/ANl16/

¨
猫麟r珈
‐
l中

山d
~~~野
が需 bi67976壺 |~~

142 1Decision : NC noted that MoS Denciency letter、 vas issued to the company on 02.12.2015
followed by reminder dated 04.01.2016. Since, no reply was received from the company
ldespite reminder, the committee decided to reject the case with direction to firm to pay
,customs duty & applicable interest for EODC.

,RA may take suitable consequential action accordingly.

狩Wm
薫洒

「

~~~… ~

Party Name:JST STESALIT   IMeet No/Date:25/8ト

TRANSFORMERS PVT.LTD, ALC2/2015
22.03.2016

RLA Filc

Status:
Deferred

Defer Date:
03.05.20 r 6

comments. NC

Lic.No/Date:2210015272
Ю02夕AM対  2&o■ 2015
,fthe flrm has been referred to DHI for

ld defer the case.

6.

‐Case No.:20/22/81-ALC2/2015 ‐Party Name:SAGE METALS   Mcct No/Datc:25/81-
LTD.                ALC2/2015

22032016

Approved

IHQ File               lRLA File              tic.No/Date:0510395171
1:01/81/050/00457/AM16/    1:05/24/040/00223/AM16/    104.08.2015        1

‐Decislon:NC decided to ratify the nol11lS fOr abOvc AA as perthe w」 tten comments of the

lDIPP vide their U.Oo No.12/23/2016¨ TSW/44 dated 22/03/2016 as under:

“
 L盤ざTね冊「∬・1櫛習!nY・ Z∝川崎y∞mponm鋼 55M■ Ms.I Rings:2 MT "may be sufflxed with the
l      description of export product.

word" relevant" may be prefixed with the description of import item at Sl. No.l and
its quantity may be allowed as 220000 Kgs. as 1.10 Kgs./kg. content in export items
after taking clue from SION C-203.
Word "relevant" may be prefixed with the description of import item at Sl. No.2 and
its quantity may be allowed as 25000 Kgs. as 1.06 Kgs./Kg. content in the export
products.

2.

3.

4. Quantities of impor-t items at Sl. No. 3 &" 4 may be allorved on

&r/
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』RA may take suitable consequential action accordingly.

貫礎 」∬ 僣

2ν劉¨

 [宵
NamcSAGE METALS性

き棚 TC2y田
_→ pproved

22.03.2016              .

HQ File             RLA Filc             Lic.No/Date:0510395172 1
:01/81/050/00458/AM16/     :05/24/040/00225/AM16/     .04.08.2015

1Decision:NC dccided to ratify the norms for above AA as perthe written comments of the
45‐ E)IPP vidc thcir U.O.No.12/23/2016‐ TSW/44 dated 22/03/2016 as undcr:

l. Word "relevant" may be prefixed with
its quantity may be allowed as 55000
products.

RA may take suitable consequential action accordingly.

the description of import item at Sl. No.l and
Kgs. as l.l0 Kgs./Kg. content in the export

Case No.:27/22/81‐

ALC2/2015

HQ File RLA File

Party Name:INDO C00L   Meet No/Date:25/81‐ ALC2/2015
COMPOSITES PRIVATE   22.032016
LIMITED             ‐

Status:

Deferred

Dcfer Datc:

03.05.2016  1

NC decided

:01/81/050/00464/AM16/     :04/24/040/00114/AM16/

Decision : NC observed that case has been referred
to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Lic No/Date:0410160874

05.08.2015

to C&PC for their comments.

47

Case No.:19/16/81-

ALC2/2015

HQ File

:01/81/050/00294/AM16/

RLA Filc

:05/23/040/00609/AM15/

Lic.No/Date:0510395223
106.08.2015

Defcr Date:

03.052016

OnDecision : NC observed that the deficiency letter of the DIPP was issued to the company

26.02.2016. NC decided to wait for the reply of company and defer the case.

The case stands deferred to 03.05.2016.

481霊ダ∬慧
α創‐  :霧ど認縦TNⅨ  I嚇:猟:江

α2夕
1‐

ALCν2∝5淵
ed l

HQ File            RLA File            Lic.No/Date:0310798012     1Defer Date: |
:01/81/050/00277/AM16/    :03/95/040/00209/AM16/     07.08.2015                    03.05.2016

1Dccision:NC observed that the Company has requested for cxtension of dme by 4 to 51

months as they had not completed import and export obHgation.The company has informed

that it、vili take at least 4 to 5 months to complete thcir import and export obligation for the‐

13
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above mentioned advance authorization.
Company before the final disposal of case

The case stands deferred to 03.05.2016.

NC decided that non submission of documents
by NC will be at the risk of the firm.

by

ICase No.:4/16/81‐
.ALC2/2015

.HQ Flle

:01/81/050/00279/AM16/

Party Name:PHOENIX FOILS
IPVTo LTD.

IRLA File

103/95/040/00048/AM16/

Meet No/Datc:25/81‐ ALC2/2015 Status:

22.03 2016                     Deferred

lLic.No/Date:0310798004     1Defer Date:

07.08.2015                   03.05.2016

'Decision : NC observed that the Company has requested for extension of time by 4 to 5

49 months as they had not completed import and export obligation. The company has informed
that it will take at least 4 to 5 months to complete their import and export obligation for the
rabove mentioned advance authorization. NC decided that non submission of documents by
Company before the final disposal of case by NC will be at the risk of the firm.

The case stands deferred to 03.05.2016.

Case No。:5/1`/81-       Party Name:PHOENIX FOILS McetNo/Datc:25/81‐ ALC2/2015 Status:
‐ALC2/2015           1PVT.LTD.            22.03.2016              Deferred
.HQ File             RLA File             Lic.No/Date:0310798003     Dcfcr Date:

:01/81/050/00280/AM16/    1:03/95/040/00152/AM16/     107.08.2015                   103.05.2016

1Decision : NC observed that the Company has requested for extension of tirne by 4 to 5
50 months as they had not completed import and export obligation. The company has informed

that it will take at least 4 to 5 months to complete their import and export obligation for the
above mentioned advance authorization. NC decided that non submission of documents by
Company before the final disposal of case by NC will be at the risk of the firm.

The case stands deferred to 03.05.2016.

‐Case No.:7/16/81-

ALC2/2015

,HQ File

Party Namc:PHOENIX
FOILS PVT LTD

IRLA File

Party Namc:ALSTOM
lNDIA LIMITED,

22.032016

1Lic.No/Date:0310798005

Meet No/Date:25/81‐ ALC2/2015
122.03.2016

Mcct No/Date:25/8卜 ALC2/2015 Status:

:01/81/050/00282/AM16/    :03/95/040/00215/AM16/     07.082015

Decision : NC observed that the Company has requested lor extension of time by 4 to 5
51 rmonths as they had not completed import and export obligation. The company has informed

that it will take at least 4 to 5 months to complete their import and export obligation for the
above mentioned advance authorization. NC decided that non submission of documents by
Company before the final disposal of case by NC will be at the risk of the firm.

The case stands deferred to 03.05.2016.

Defcrred

Defer Datc:

03.05.2016

Status:
Deferred

Case No.:24/22/81‐

:
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HQ Fllc           :RLA File           lLic.No/Date:3410041438
:01/81/050/00461/ANl16/  :34/24/040/00138/AM16/   .07.08.2015

Defer Date:

03.05.2016

Decision : NC observed that case has been referred to DHI for their comments. NC decided
wait for their comments and defer the case.

The case srands deferred to 03.05.2016.

to

|

Casc No。 :23/22/81¨

ALC2/2015
Party Name: ALSTOM INDIA,Meet No/Date:25181-ALC2l20l5 Status:
LIMITED, 12203.2016 Deferred

HQ Filc            RLA File              lLic.No/Date:3410041452     Defer Date:
:01/81/050/00460/AM16/   :34/21/040/00225/AM16/      112.08.2015                   03.05.2016
53 becisi。
五:Nё 66scrvさ a that ιase has been referred to DHI for their comments.NC decided to‐

wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Case No.:17/16/81‐

ALC2/2015

HQ Filc

PRIVATE LIMITED

RLA Filc

|

口
10393316

Mcet No/Datc:25/8ト

ALC2/2015
22.03.2016

‐Defer Date:
.03.05.2016

Rejected

Party Name:MULTISPHERE  IMeet No/Date:25/81‐ ALC2/2015 Status:
POヽVER SOLUT10NS      22.03.2016              Deferred

54

:01/81/050/00292/AM16/   :05/24/040/00138/AM16/

Decision:NC observed that the deflciency letter ofthe DeitY dated 28.01.2016 was issued to

the flrm fbllowed with a reminder dated 24.02.2016.Reply of the flrm is stiH awaitedo NC

decided to wait for the reply of flrrn and defer the case.

The case stands deferred to 03.05.2016.

Case No.:17/22/81-ALC2/2015 Party Name:ASTA INDIA  'Meet No/Datc:25/8卜 ALC2/2015 Status:
PRIVATE LIMITED      22.03.2016              1Deferred

HQ File RLA Filc Lic.No/Date:3410041462     
‐
Defer Date:

:0li8l/050/00454lAMl6l :341241040/00137/AMl6l 17.08.2015 03.05.2016

Decision : NC decided to send deficiency letter to firm for the norms for above AA as per the
written comments of the DIPP vide their U.O. No.l2l23l20l6-TSW/55 dated 2210312016 as

55 under:

I . Information in respect of Sl. No. 5 & I 1 of Standard Deficiency Format.
2. Specific use of import item at Sl. No. 4( Epoxy 2 Transparent) in the export product

and basis for its quantity.

The case stands deferred to 03.05.2016.
|

ICase No.:18/16/81-ALC2/2015 Party Name:ATC PRECIS10N
COMPONENTS P LTD

け15
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HQ File RLA File Lic.No/Date:0510395360
:01/81/050/00293lAMl6l :05123/0401002091AM161 19.08.2015

Decision : NC noted that DeitY Deficiency letter was issued to the company on 19.11.2015

followed by reminder dated 05.01.2016. Since, no reply was received from the company

despite reminder, the committee decided to reject the case with direction to firm to pay

customs duty & applicable interest for EODC.

,[tA may take suitable consequential action accordingly.

「目畢受III
‐HQ File

157101/81/050/00309/AM16/

Party Name: COMMERCIAL MeetNo/Date125/81‐
ENGINEERS  &  BODY ALC2/2015
‐BUILDERS COMPANY,LTD.22.03.2016

RLA File

:11/24/040/00003/AM16/

ILic.No/Date:1110028157

19.08.2015

Status:

Deferred

Defer Date:

03.052016

NC decided toDecision : NC observed that rcase was refiじrred to DHl lbr theierr comments.
、vait ibr their comments and deferthe case.

The case stands deferred to 03.05.2016.

ICase No.:11/10/81‐
ALC2/2015 Party Name:GRAPHITE&  IMeet No/Date125/8ト

|                    ICARBON INDUSTRIES   ‐ALC2/2015
1                    1(INDIA)PRIVATE LTD.,   22.03.2016

Approved

IHQ File

i:01/81/050/00232/AM16/

RLA F‖ c

:03/94/040/00398/AM16/    20082015
Lic.No/Date:0310798312

Decision : NC decided to ratify the norms for above AA as per the written comments o[ thc

DIPP vide their U.O. No.l2l23l20l6-T5W/58 dated 2210312016 as under:
58

1. Quantity of import item may be allowed as 1.439 Kgs./Kg. content in export items as
claimed by the firm.

RA may take suitable consequential action accordingly.

59

Case No.:3/16/81‐ALC2/2015 Party Name:SEAM
.                   INDUSTRIES LTD.

HQ Filc RLA File

101/81/050/00278/AM16/      :03/95/040/00319/AM16/

Decision:NC observed that casc was referrcd to

waitfbrtheir comments and deferthe case.

.The case stands deferred t0 03.05.2016.

,Mect No/Date:25/8ト

ALC2/2015
22.03.2016

Lic.No/Date:0310798367
.21.08.2015

DHI for thcir comments.

Status:

Deferred

lDefer Date:

103.05.2016

NC dccided to

Party Namc:」 INDAL SAヽV LTD Mcet No/Date:25/8ト
IALC2/2015
22.03.2016

Status:
Deferred
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HQ Filc               RLA File              Lic.No/Date:0510395407 1Defer Date:
:01/81/050/00463/AM16/       :05/23/040/00207/AM16/       24.082015              103.05.2016

Decision :NC decided to send deflciency letter to flrnl for the above AA as per the written

conllnents of the DIPP vidc their U.O.No.12/23/2016-TSW/60 dated 22/03/2016 as under:

1. Information in respect of Sl. No. 4, 5 & 1l of Standard Deficiency Format,
Export product wise.
Total coating/lining areas in export items supported by length and diameters of
export items.

3. Thickness of 3LPP coating and CWC coating in pipes (export item at Sl. No. 1).
4. Thickness of HSS coating and CWC coating in bends (export item at Sl. No. l).
5. Detailed calculations/basis for the quantities of import items at Sl. No. 2 & 4 to

9, supported by coating/lining thicknesses and coating/lining areas in the export
products and wastages claimed at each stage of manufacture.

6. Manufacturing activities on import items at Sl. No. 12 to 15 (Anodes) & 17 to
19 (Monel)

7 . Detailed calculations/basis for its quantities of import items at Sl. No. l0 to 19.

RA may take suitable consequential action accordingly.

2.

61

Casc No.:9/1`/81¨ALC2/2015  Party Name:SEAM
INDUSTRIES LTD.

Meet No/Date:25/81-

ALC2/2015
‐22.03.2016

Lic.No/Date:0310798495
26.082015

the DHI was issued to

Reply ofthe nrm is stiH

HQ File

:01/81/050/00284/AM16/

Case No.:29/16/81-

ALC2/2015

HQ File

RLA File

:03/95/040/00320/AM16/

RLA Filc

Party Name:STEEL GEMS,

RLA File

●

Status:
Deferred

Defer Date:
03.05.2016

the firm on
awaited. NC

Decision : NC observed that the deficiency litter of
28.01.2016 followed with a reminder dated24.02.2016.
decided to wait for the reply of firm and defer the case.

The case stands deferred to 03.05.2016.

Party Name:STEEL GEMS,'Meet No/Date:25181-ALC2l20l5

:01i8li050/00304lAMl6l :03195/040100380/AMl6/ 26.08.2015

62 Decision : NC observed that the deficiency letter of the DIPP was issued to
28.01.2016 followed with a reminder dated24.02.2016. Reply of the firm is still
decided to wait for the reply of firm and defer the case.

The case stands deferred to 03.05 .20 I 6.

22032016

Lic.No/Datc:0310798485

Status:
Deferred

Defer Date:
03 .05.20 r 6

the frrm on

awaited. NC

ICase No.:30/16/81¨

63 ALC2/2015

HQ File

Meet No/Datc:25/8卜 ALC2/2015 Status:

22.03.2016                   Deferred

Lic.No/Datc:0310798510     Defer Date:
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:0 I /8 l/050/00305/AM I 6/ iO3lgslO4OlOO3Tsl AMl6t 27 ..08.2015

Decision : NC observed that the deficiency letter of the DIPP was issued to
,28.01.2016 followed with a reminder dated24.02.2016. Reply of the firm is still
decided to wait for the reply of firm and defer the case.

The case stands deferred to 03.05.2016.

03.05.2016

the flrnl on

awaited.NC

:01/81/050/00453/AM16/

64 Decision:NC observed

.09.02.2016.Reply of the
ldefer the case.

ICase No.:46/16/81-
IALC2/2015

1HQ File

RLA File

:03/95/040/01099/AM15/

that the deflciency letter

irm is stiH awaited.NC

Meet No/Date:25/81‐ ALC2/2015 Status:
22.032016                    ‐Deferred

Lic.No/Date:0310798522     
‐
Defer Date:

127.08.2015                    103.05.2016

of the DIPP 、vas issued to the flrrn on

decided to wait for the reply of flrm and

Case No.:16/22/81-

ALC2/2015
Party Namc:POLYCAB
VヽIRES PVT.LTD.

tHQ File

IThe case stands deferred to 03.05.2016.

ICase No.:45/16/81¨

ALC2/2015

1HQ File

:01/81/050/00320/AM16/

Party Name:NIRLEP Meet NoiDate :25181 - ALC2/201 5 Rejected
APPLIANCES LIMITED    22.03.2016

RLA Filc             lLic.No/Date:0310798561
103/95/040/01017/AM15/     128.08.2015

ru'Decision : NC noted that DIPP Deficiency letter was issued to the company on 02.12.2015
followed with reminder dated 04.01.2016. Since, no reply was received from the company
despite reminder, the committee decided to reject the case with direction to firm to pay

customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

66:O1/81/050/00321/AM16/   :02/24/040/00115/AM16/

Dccision : NC observed that flrin has requestcd
i  iand decided to close the above case.

RA may take suitable consequential action accordingly.

‐  ,Case No.:47/16/81¨       Party Name:EASTERN
ALC2/2015           COPPER MFG.CO PVT.LTD,

67 1HQ Filc            、RLA File
:01/81/050/00322/AM16/   102/24/040/00119/AM16/

1 ‐Decision:NC observed that irm has requcstcd to

Party Name:EASTERN
COPPER MFG CO PVT
LTD。

,

RLA Filc

-iM..tN"/D"t.25stdlcz2ot5 Errfi*-
,22.03.2016 i

llic.No/Date:02102061l8 i

los.oq.zor s i _
to RA, Kolkata for cancellation above AA

IMcet No/Date:25/8卜 ALC2/2015  C10sed
22.03.2016

1Lic.No/Date:0210206119
10809.2015

RA,Kolkata for cancellation above AA
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and decided to close the above case.

may take suitable consequential action accordingly.RA

Case No.:11/16/81-

ALC2/2015

HQ File

Case No.:22/22/81-

ALC2/2015

PRIVATE LTD

RLA File

P",tyffi@ffi""t"d-l
― |

:01/81/050/00286/AM16/   :05/23/040/00238/AM16/ 09.09.2015

u, Dccision : NC noted that DIPP deficiency letter was issued to the company on 02.12.2015
followed by reminder dated 04.01.2016. Since, no reply was received from the company
despite reminder, the committee decided to reject the case with direction to firm to pay
customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Approved

HQ File              RLA Filc          lLic.No/Date:0810136026
:01/81/050/00459/AM16/      :08/24/040/00175/AM16/  ■0.09.2015

Decision:NC decided to ratify the norms for above AA as pcrthe wrttten commcnts of the

69 DIPP vide their UoO.No.12/23/2016¨ TSW/69 dated 22/03/2016 as under:

l. Taking clue from SION C-27, quantity of import item namely, Remelted Aluminium
Ingots/ Aluminium Ingots may be allowed as applied for i.e.840 MT as 1.05
Kgs./Kg. content in the export products.

RA may take suitable consequential action accordingly.

122.03.2016

1Lic.No/Date:0510395565

Party Name:SAKAR    ‐Meet No/Date:25/8卜 ALC2/2015
1NDUSTRIES LIヽ41TED 22.032016

Case No.:36/1`/81-ALC2/2015 Party Name:RR.KABEL
LIMITED,

HQ File

:01/81/050/00311/AM16/

RLA File

:03/95/040/00437/AM16/

IMeet No/Date:25/81-
IALC2/2015

122.03.2016

1Lic.No/Date:0310798899

115.09.2015

Status:
Deferred

Defer Date:

03.052016

Decision : NC decided to send a deficiency letter to the firm as per the written comments

the DIPP vide their U.O. No.1212312016-TSW/70 dated 22 10312016 as under:

Information submitted by the firm vide their letter dated

they may be asked to submit the following information:

2510112016 is incomplete and

I . Voltage rating of cables.
2. Details of import item at Sl. No. 3 and its specific use in export item
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

ofl
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The case stand deferred to 03.05.2016.

Case No。 :38/1`/81-ALC2/2015 Party Name:R.R.KABEL

「IMITED,
~~~IRLA File

103/95/040/00438/AM16/

Decision : NC decided to send a deficiency letter to the

the DIPP vide their U.O. No.l2l23l20l6-T5W/71 dated

Lic.No/Datc:0310798900  Defer Date:
115.09.2015              .03.05.2016

flrm as per the written conllnents of

22/03/2016 as under:

,use in export item

indigenous input, export

Meet No/Date:25/8ト

ALC2/2015
22.03.2016

Status:
Deferred

|

澁 瓢蔦

171
Information submitted by the firm vide their letter dated25l01l20l6 is incomplete and

they may be asked to submit the following information:

I . Voltage rating of cables.
2. Details of import items at Sl. No. 2 &. 3 and thier specific
3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and

product wise, per KM of export product.

Case No.:4/22/81‐        Party Name:DIAMOND    IMeet No/Date:25/81-ALC2/2015 Status:
ALC2/2015            METAL SCREENS(P)LTD  22.03.2016              Deferred

lHQ Flle             RLA Fllc            lLic.No/Date:0710108756     Defer Date:
:01/81/050/00441/AM16/    107/24/040/00202/AM16/     121.09.2015                   03.05.2016

1Decision : NC decided to scnd a letter to flrnl to subnlit information as per advise of thc

,r, 'representative of DIPP as under:

Information in respect of S.No. 4, 5, ll &l lA of Standard Deficiency Letter - Export
Product wise.

case stands deferred to 03.05.2016.

Case No.:37/19/81-ALC2/2015 Party Name:GRAVITA INDIA  Meet No/Date:25/8卜      Status:
ILTD                  ‐ALC2/2015           1Deferred

22.03.2016

HQ File               RLA Filc              Lic.No/Datc:1310047992  1Defer Date:
:01/81/050/00395/AM16/       113/24/040/00028/AM16/       101.102015               103.05.2016

Decision :NC decided to send deflciency letter to flrrn as per、 vrittcn cornincnts of MSME
UO Note no.TL-13/2/2016-MMM&A¨ DCMSME dated 10.2.2016(copy encIOsed).

The case stands deferred to 03.05.2016.
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Case No。 :1/19/81-ALC2/2015 Party Name:TEMPEL
PRECISION METAL
PRODUCTSINDIA PVT.

HQ Filc

LTD。 ,

RLA File

:01/81/050/003591AMl61 :041241040/00157lAMl6l

Decision : NC decided to send a letter to firm
representative of DIPP as under:

IMeet No/Datc:25/81‐

IALC2/2015

122.03.2016

Lic.No/Date:0410161073
.07.10.2015

to subrnit inforlnation as per

Status:
Deferred

Defer Date:
03 .05.20 I 6

advise of the

75

Information in respect of S.No. 4,5, I I &llA of Standard Deficiency Letter - Export
Product wise.

The case stands deferred to 03.05.2016.

Case NO.:1/1`/81-ALC2/2015  Palty NameiSALZER       IMect No/Date:25/81‐     Status:
ELECTRONICS LTD       IALC2/2015          ‐Deferred

122.03.2016

HQ File               RLA Filc              'Lic.No/Date:3210077722  Defer Date:
:01/81/050/00276/AM16/     :32/24/040/00024/AM16/    108.10.2015         103.05.2016

1Decision:NC observed that reply ofthe company received and being sent to E)HI for their
comments and decided to deferthe case.

Thc case stands deferred to 03.05.2016.

Case No。 :1/22/81-

ALC2/2015

HQ File

Party Name:BHARAT
HEAVY ELECTRICALS
LIMITED

RLA Flle

Mcct No/Date:25/81-ALC2/2015 Status:

22.03.2016                      Deferred

:Lic.No/Date:1110028166     Defcr Date:
.08.10.2015                   ‐03.052016

to DHI for their comments.NC decided to

:01/81/050/00438/AN416/    :11/24/040/00005/AM16/

Decision:NC observed that case was referred

、vait fortheir comments and defer the case.

The case stands deferred to 03.05.2016.

Case No.:21/19/81‐

ALC2/2015 TECHNOLOGIES LTD.   22.03.2016

HQ File             RLA FHc             Lic.No/Date1031 0799369
:01/81/050/00379/AM16/    :03/95/040/00467/Aい νl1 6/     13.10.2015

Deferred

Defcr Datc:

03.052016
HQ File

Decision :NC observed that deficiency of letter of DIPP was sent to firm on 26.02.2016. The

reply from the firm still awaited. NC decided to send a reminder to firm and defer the case.

The case stands dcferred to 03.05.2016.

為 が い
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Case No.:26l19/81- Party Name:STERLITE Meet No/Date:25181-ALC2l2O15 ,status:
ALC2l20l5 ,TECHNOLOGIES LTD. 22.03.2016 Deferred

HQ File RLA File Lic.No/Date:03 10799368 Defer Date:
:01/81/050/00384/AMl6l :03/951040/004131AM16/ 13.10.2015 03.05.2016

78 
Decision : NC observed that deficiency of letter of DIPP was sent to firm on 26.02.2016. The
ireply from the firm still awaited. NC decided to defer the case.

The case stands deferred to 03.05.2016.

,Pa■y NamelJSW STEEL  IMeet No/Date:25/81-
iCOATED PRODUCTS    IALC2/2015

22.03.2016

Lic.No/Date:0310799390

:ALC2/2015
122.03.2016

Lic.No/Date:0310799391

Meet No/Date:25/8ト

ALC2/2015
22.03.2016

Lic.No/Date:0310799394
13.10.2015

Meet No/Date:25/81-

ALC2/2015
22.03.2016

Lic.No/Datc:0510395912

14.10.2015

'of DIPP was sent to firm on
defer the case.

Status:

Deferred

Defer Date:

03.05.2016

Status:

Deferred

Defer Date:

03.05.2016

26.02.2016.The

IStatus:
IDeferred

‐Defer Datc:
103.05.2016

26.02.2016.The

Status:
IDeferred

Defer Date:

03.05.2016

26.02.2016.The

LIMITED,

RLA File
,.r, t:011811050i00385/AMl6/ ::03194/040100504/AMl6/ r13.t0.2015

,Decision : NC observed that deficiency of letter of MoS was sent to firm on26.02.2016. The
reply from the firm still awaited. NC decided to send a reminder to firm and defer the case.

The case stands deferred to 03.05.2016.

Case No.:28/19/81-
IALC2/2015

HQ File

HQ File

:01/81/050/00446/Aヽ 416/

COATED PRODUCTS
LIMITED,

RLA File

Party Name:JSVV STEEL     Meet No/Date:25/81‐

801:01/81/050/00386/AM16/   1:03/94/040/00509/AM16/    13.10.2015

1 1Decision:NC observed that denciency Ofletter of MoS was sentto frm on

l lreply from the flrm stiH awaited.NC decided to deferthe case.

|  IThe case stands deferred to 03.05.2016.

h

Case No.:9/22/81¨ALC2/2015 Party Name:JSW STEEL
COATED PRODUCTS
LIMITED,

RLA File

:03/94/040/00514/AM16/

HQ File

:01/81/050/00390/AM16/

Decision : NC observed that deficiency of letter of MoS was sent to firm on
reply from the firm still awaited. NC decided to defer the case.

,The case stands deferred to 03.05.2016.

Case No.:32/19/81-ALC2/2015 Party Name:CORDS CABLE

IINDUSTRIES LTD.

RLA File
:05/23/040/00301/AM16/

Decision : NC observed that deficiency of letter

22



The case stands deferred to 03.05.2016.

Case No.:43/19/81-ALC2/2015 Party Namc:PENGUIN
PETROLEUM SERVICES
PVT LTD,

RLA File

:03/95/040/00502/AM16/

HQ File

:01/81/050/00401/AM16/

IⅣlcet No/Date:25/81‐
‐ALC2/2015
‐22.03.2016

1Lic.No/Date:0310799408

11410.2015

Decision:NC decided to ratify the norms for above AA as perthe wrhten comments of the

83 DIPP vide their U.Oo No.12/23/2016-TSW/83 dated 22/03/2016 as under:

l. I/D of export item may be corrected as 4.85".
2. I/D of import item may be corrected as 4.74".
3. Quantity of import item may be allowed as 180 Nos. on net to net basis. Weight

import item may accordingly be reduced as 36.193 MT.

RA may take suitable consequential action accordingly.

ofl

to

84

Party Name:EASTERN Meet No/Date:25181-
COPPER MFG.CO PVT.   ALC2/2015
LTD.,                 22.03.2016

RLA File             Lic No/Date:0210206235
:02/24/040/00129/AM16/     15.10.2015

Decision : NC observed that reply of the firm to deficiency letter received and
DIPP for comments. NC decided to defer the case.

The case stands deferred to 03.05.2016.

Case No.:11/19/81-

ALC2/2015

HQ File

:01/81/050/00369/Aヽ 416/

Case No.:2/19/81-

ALC2/2015

Status:

Deferred

Defer Date:

03.05.2016

Party Namc:TOSHIBA     Mcct No/Date125/81-
TRANSMISSION&      ALC2/2015

being sent

Status:

Deferred

Defer Date:

0305.2016

DISTRIBUT10N SYSTEMS 22.03.2016

.HQ File             RLA Flle            Lic.No/Date:0910062760

851:01/81/050/00360/AM16/    :09/24/040/00421/AM16/    121.10.2015

Decision : NC observed that deficiency of letter of DHI was sent to firm on
reply from the firm still awaited. NC decided to defer the case.

The case stands deferred to 03.05.2016.

26.02.2016.The

」

Case No.:4/19/81‐ALC2/2015 Party Name:TOSHIBA
TRANSMISS10N&

IMcct No/Date:25/8ト

ALC2/2015
122.03.2016

Lic.No/Date:0910062759  Defer Date:
121.10.2015               0305.2016

HQ File

:01/81/050/00362/AM16/

u勝≫擬
お∴

DISTRIBUTION SYSTEMS

RLA Filc

:09/24/040/00422/AM16/

Decision : NC observed that deficiency of letter of DHI was sent to firm on 08.01.2016. The
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reply from the firm still awaited. NC decided to defer the case.

r The case stands deferred to 03.05.2016.

|  ICase No。 :35/19/81‐        Party Name:RSAL STEEL  IMcet No/Date:25/8卜 ALC2/2015
1  1ALC2/2015            1PRIVATE LIMITED      22.03.2016

1  HQ File              RLA File            .Lic No/Datc:5610004726
:01/81/050/00393/AM16/     156/24/040/00032/AM16/    123.10.2015

Status:

IDcferred

Dcfcr Date:

03.052016
87 D""irion :NC observed that reply of, the firm has been referred to MoS for comments. NC

tdecided to wait for their comments and defer the case.

i

lThe case stands deferred to 03.05.2016.

Case No.:29/19/81-

ALC2/2015
Party Name:JSW STEEL
ICOATED PRODUCTS

Mcet No/Datc:25/81‐
.ALC2/2015

Meet No/Date:25/81‐

ALC2/2015
122.03.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

\n 
-(Yr - '

H< grqg cFyltq
VINOD }<L'MAR I<ASHYAP

,f-=i. ,1 .,s11,q frt6ryr sfr><rrqrFo.. .,r Tin..:T Dcvctopnrerrt Oliloa,
_ !, ,, -).i,iry .rXrfit<.:vrr<.,t
Ulr.-.' ., ,..,::i.r,t+ral ol For.:t{.rt fr.dGqT:L:ir" ..r,lrr)eptt. ot Corrrrtlaacc

':, .' ,..r a:f i.i-..'.*lu.lv-.r. .ti!^wrh. ttrd oathr

LIMITED              22 03.2016

I  HQ File             lRLA File             Lic.No/Date:0310799699    Dcfcr Date:
:89:01/81/050/00387/AM16/   1:03/94/040/00566/AM16/   127.10.2015           10305.2016

1 Decision:NC obseⅣ ed that denciency ofletter of MoS was sentto nrm on 26.02.2016.The

l ‐reply frOm the■ rm stiH awaited.NC decided tO send a reminderto nllll and deferthe case. ‐

|  .The case stands deferred to 03.05.2016.

90

Case No。 :6/22/81‐ALC2/2015  Party Name:FC1 0EN
ICONNECTORS LIMITED

HQ Filc RLA Filc Lic.No/Date:1010059305  Defer Date:
:01/81/050/00443/AMt6l :10124/040/000641AM16/ 30.10.201s 03.05.2016

Decision: NC observed thatthedeficiency letterof the DeitY dated22.02.2016 was issued to
the firm. Reply of the firm is awaited. NC decided to wait forthe reply of the firm and defer
the case.

The case stands deferred to 03.05.2016.

~~に
よま不雨画面面画面面万Ji3

911
:

Party Name:TOSHIBA
TRANSMISSION&
‐DISTRIBUT10N SYSTEMS

Meet No/Date:25/81‐

.ALC2/2015

122.032016

24

I  Case No.:36/19/81-       Party Namc:RSAL STEEL  IMeet No/Datc:25/81‐ ALC2/2015  Approved
l  ALC2/2015           PRIVATE LIMITED      22.03.2016

HQ File RLA File Lic.No/Date:5 610004725
88 :01/81/050/OO3g4lAMl6l :561241040/00031/AM16/ 23.10.2015

Decision : NC decided to ratify the norms lor above AA as per the written comments of the
MoS vide their U.O. No.2(23)12015-TW-Vol-l dated 16.02.2016 (copy enclosed).



HQ Filc               RLA Filc              Lic No/Date:0910062830 1Defer Datc:
:01/81/050/00361/AM16/       :09/24/040/00463/AM16/       103112015               03.05.2016

Decision:NC observed that dcflciency oflettcr of D卜 H was sentto flrm on 26.02.2016.Thc
reply fl・ om thc flrnn stiH awaited.NC decided to scnd a rernindcrto■ rm and deferthe case.

The case stands deferred to 03.05.20 I 6.

Party Name:TOSHIBA Meet No/Date:25181-

う
ん
０
フ

Case No.:5/19/81-ALC2/2015

HQ File

:01/81/050/00363/AM16/

HQ File

TRANSMISSION& ALC2/2015
DISTRIBUTION SYSTEMS  122.93.2016

RLA Filc

:09/24/040/00462/AM16/

Status:
Deferred

ILic.No/Date:0910062829   1Defer Date: |

03.11.2015                 103.05.2016  1

Decision : NC observed that deficiency of letter of DH I was sent to firm on 26.02.201 6. The
reply from the firm still awaited. NC decided to defer the case.

The case stands deferred to 03.05。 2016.

Case No.:9/19/81¨ALC2/2015 1Party Name:EASTERN
COPPER MFG CO PVT.   IALC2/2015
LTD.,

RLA File

IMeet No/Date:25/8ト

22.03.2016

Lic.No/Date:0210206259

105.11.2015

IStatus:

Deferred

Defer Date:

03.05.2016

Decision : NC observed that deficiency of letter of DIPP was sent to firm on09.02.2016. The
reply from the firm still awaited. NC decided to send a reminder to firm and defer the case.

The case stands deferred to 03.05.2016.

Case No.:7/22/81‐ ALC2/2015 Party Namc:POSCO       Mcet No/Date:25/8ト
MAHARASHTRA STEEL   ALC2/2015

Status:
Deferred

PVT.LTD.,             22.03.2016             .

IHQ File             lRLA Flle             Lic.No/Datc:0310800059   1Defer Date:

94:01/81/050/00444/AM16/   1:03/95/040/00527/AM16/   105.H.2015          103.05.2016

Decision : NC observed that deficiency of letter of MoS was sent to firm on 18.02.2016. The
reply from the firm still awaited. NC decided to send a reminder to firm and defer the case.

The case stands deferred to 03.05.2016.

Case No.:38/22/81-

ALC2/2015
Party Name:BILCARE
LIMITED

95 HQ File RLA Filc

:01/81/050/00475/AM16/      :31/83/040/00098/AM16/

Decision :NC observed that case was referred to C&PC for comments. NC decided to wait lor
their comments and defer the case.
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The case stands defelTed to 03.05.2016.

‐Case No.125/22/81-

ALC2/2015

‐HQ Filc

丁
|

|

~~~面

面 下

… … … … ~~~

'Mcet No/Date:25/81-      Status:IALC2/2015            Deferred
22.03.2016

1Lic.No/Date:0510396433   1Defer Date:

126.11.2015                0305201696 :01/81/0s01004621AM161 :05/23/040/003241AM16/

lDecision : NC observed that case was referred to DoT for comments. NC decided to wait for

itheir comments and defer the case.
i

jThe case stands deferred to 03.05.2016.

ICase No.:11/22/81-

|  IALC2/2015
‐ IHQ File

IParty Name:TRISHUL   IMcet No/Dtte:25/8卜 ALC2/2015 1Approved

lEXOTIC(P)LTD,.    22.03.2016              1
‐RLA File          lLic.No/Date:0510396517

97

:01/81/050/00448/AM16/     :05/24/040/00425/AM16/  03.12.2015

1 1Decision:NC decided to ratify the norms for above AA on repeat basis as per the written
l comments Of the DIPP宙 de thcir U.O.No.12/23/2016-TSW/97 dated 22/03/2016 as under:

l. Words "other than rectangular/square shape & containing 250000 Kgs. of Non-
Magnetic Stainless Steel (Grade20l) " may be suffixed with the description of export

: product.
2. Words "of relevant grade & thickness" may be suffixed with the description of import

i item and its quantity may be allowed as applied for i.e. 325000 Kgs. as 1.30 Kgs./l(g.
, content in the export products as per SIOi\i C-832.

,RA may take suitable consequential action accordingly.

98f彎炒i貿22/81-11籠癬
2/81-‐
1ぶ無 1ヽ平需 1競:ヽま:滸`う

ヌ田ユLё
'わ“
5臨

:

IHQ File            lRLA File            Lic.No/Date:5210041712     Defer Date:
|:01/81/050/00442/AM16/    1:52/24/040/00066/AⅣ l16/      15.12.2015                  10305.2016

1Decision:NC decided to send a letter to flrm to submit information as pcr ad宙 se of the
representative of DIPP as under:

Information in respect of S.No. 4, 5, 7l &l lA of Standard Deficiency Letter - Export
Product wise.

The case stands deferred to 03.05.2016.

Party Name:ELEC STEEL
PROCESSING INDUSTRIES

Mect No/Datc:25/81‐ ALC2/2015  Approved
2203.2016
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HQ File RLA Flle Lic.No/Date:3410041739

:01/81/050/00449/AM16/     134/24/040/00238/AM16/     1512.2015

Decision:NC decided to ratify the nollllS fOr above AA as per the w」 tten comments of the

MoS vidc thcir U.0.No.2(30/2016-TW dated 15.02.2016(copy enc10sed).

RA rnay take suitablc consequential action accordingly.

Partv Name: TTP Mcet No/Datc:25/81‐Case No.:13/22/81-

ALC2/2015

HQ File

TECHNOLOGIES PRIVATE .ALC2/2015
LIMITED             22.032016

Status:

Deferred

Defcr Date:

103.05.2016

Approved

,OO :01/81/050/00450/AMl6/ :0712410401003221AM161

Case No.:10/22/81-ALC2/2015 Party NameiVEER‐ 0-
PVT.LTD

Lic.No/Datc:0710109189
‐22.12.2015

METALS IMeet No/Date:25/8ト
‐ALC2/2015
122.03.2016

RLA File

Decision : NC observed that case was referred to DHI for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 03.05.2016.

HQ Filc               RLA Flle              Lic.No/Date:0710109242
:01/81/050/00447/AⅣ l16/       :07/24/040/00343/AM16/       08.01.2016

Decision:NC decided to ratify the norms for above AA on repeat basis as per the wHtten

corninents of the DIPP vide their U.O.No.12/23/2016-TSW/101 dated  22/03/2016 as

underi

l. Specific list of export items (Sheet metal Components) may be specified

enclosed Annexure.
2. Quantity of export products may also be specified as 53850 Nos. it addition

weights.
3. Words "of relevant thickness" may be suffixed with the description of import

Sl. No. I and its quantity may be allowed as 128.681 MT as 1.057 Kg./Kg.

in the export products after taking 213'd recovery from scrap.

4. Net weight of import item at Sl. No. 2 may be specified as 10600 Kgs.

5. Quantity of import item at Sl. No. 2 may be allowed on net to net basis with

accountabi I ity clause.

RA may take suitable consequential action accordingly.

as per

to their

item at
content

Casc No.:14/22/81¨

ALC2/2015

‐HQ Fllc

:01/81/050/00451/AM16/

IDecision:NC observed

Party Name:TTP

TECHNOLOGIES PRIVATE
,Meet No/Date:25/81-
IALC2/2015

122.03.2016

1Lic.No/Date:0710109260

LIMITED

RLA Flle
:07/24/040/00334/AM16/

that case、vas referred to

IStatus:

Deferred

‐
Defer Date:

0305.201613.01.2016

DHI for comments.

゛

OoPuty

霧巌桑薫翻曝葺F:鷲露事]∬
=昂

ご:「虫雪ピ
rce

鷺群 1日
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their comments and defer the case.

The case stands deferred to 03.05.2016.

HQ File             RLA File             Lic.No/Date:3410041929
:01/81/050/00543/AM16/    134/24/040/00288/AM16/     129.02.2016

Case No.:1/25/81-

ALC2/2015

HQ File

:01/81/050/00544/AM16/

Party Namc:APAR
INDUSTRIES LIMITED

Meet No/Date:25/81-

ALC2/2015
22.03.2016

Status:

Deferred

Defer Date:

03.05.2016
ｎ
υ

Decision : NC observed that application on the subject AA of the company has not been

treceived as yet. NC decided to send the reminder to RA, Vadodara to forward two sets of
,application at the earliest.

The case stands deferred to 03.05.2016.

Case No.:2/25/81-ALC2/2015  Party Name:GRAVITA INDIA  Meet No/Datc:25/8ト Status:
DeferredLTD

RLA File

:13/24/040/00043/AM16/

ALC2/2015
22.03.2016

Lic.No/Date:1310048145  Defer Date:

01.03.2016              103.05.2016
1040ぉ
tision iヽこ66sも高じa ti農 昴ぉlittti6n 6A the sutteCt AA of the company has not been
ireCe市 ed as yet.NC decided to send the reminder to RA,Jaipur to forward two sets of

application at the earliest.

IThe case stands deferred to 03.05.2016.

Omine Agenda for Meeting No。 25/81 dated 22.03.2016
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Sl.No.662

Case No. AR M/s Sakshi Impex, Ludhiana.

Mceting No.25/81 F.No.01/81/162/706/AM13/PRC/DES― II
Dated:-22.03.2016 Noida SEZ File No.12-398/2007-100%EOU/

Subiect: Fixation of SION of 100%EOU unit

Decision : NC observed that case was referred to C&PC for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 03.05.2016.

Sl.No.663

Case No. AR M/s. Crompton Greaves Limited.
Mceting No.25/81 F.No.01/86/050/000217/AM02/DES‐ II
Dated:-22.03.2016 RA Filc No.03/24/042/00104/AM02
Subiect:- Modification of ratified Norms in respect of Advance authorization No.

鍛 J「郭蒔H い

28

1



0310114303 dated 13.12.2001.

Decision : NC observed that case was referred to DHI for comments. NC decided to wait for
their comments and defer the case.

The case stands deferred to 03.05.2016.

Sl.No.664

Casc No.AR M/s. Leitwind Shriram Manufacturing Ltd.
Meeting No.25/81 F.No.01/81/50/194/AM14/DES.H

Datcd:-22.03.2016 RA File No.04/24/040/00071/AM14

Subject:- Amendment/Modification of norms in respect of Advance
Authorization No. 04101 47961 dated I 5.07 .2013.

Decision : NC observed that reply of the firm was referred to DHI
wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

for comments. NC decided to

Sl.No.665

Case No.AR M/s. Crompton Greaves Limited

Mecting No.25/81 F.No.01/81/050/00108/AM15

Datcdi-22.03.2016 RA File No.03/94/040/00526/AM14

Subject:- Ratiflcation of norlns in respect of Advancc Authorization No.

0310766733 dated 17.01.2014 ofM/s.Crompton Greaves Liinited. __

Decision : NC observed that reply of the firm was referred to DHI for comments. NC decided to

wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

SI.No.666

Case No.AR M/s. Crompton Greaves Limited.

Meeting No.25/81 FNo.O1/86/050/000323/AM14

Dated:-22.03.2016 RA File No.03/94/040/00758/AM13

Subject:- Modiflcation of ratifled Norms in respect of Advance authorization No.

0310749939 dated 17.09.2013.

ihefirmwasreferredtoDHIforcomments.NCdecidedto
wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Si.No.667

Casc No.AR M/s. Kotsons Pvt. Limited

Mceting No.25/81 F No.01/81/050/00454/AM14

Datcd:-22.03.2016 RA Filc No.06/24/040/00032/AM14

Subject:- Ratiflcation of norins in respect of Advance Authorization No.

0610035619 dated 26.12.2013.  _
7ン
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Decision : NC observed that reply of the firm was referred to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

SI.No.668

Casc No.AR M/s. Precision Electronics Limited
Mceting No.25/81 F.No.01/81/50/00087/AM13
Dated:… 22.03.2016 RA File No.05/24/040/00029/AM13

Subject:- Ratiflcation of nolllls in reSpect of Advance Authorization No.

0510323261 dated 26.04.2012.

Decision : NC observed that reply of the firm was referred to DietY for comments. NC decided
to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Sl.No.669

Case No.AR M/s. Precision Electronics Limited
Mecting No.25/81 F.No.01/81/050/0078/AM13
Dated:‐ 22.03.2016 RA File No.05/24/040/000012/AM13
Subject:- Ratiflcation of norins in respect of Advance Authorization No.

0510323036 dated 26.04.2012.

Decision : NC observed that reply of the firm was referred to DietY for comments. NC decided
to wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

Sl.No.670
Case No. AR M/s. Vijai Electricals Limited
Meeting No.25/81 F.No.01/81/050/00446/AM09/
Datedi-22.03.2016 RA File No.09/24/040/00273/AM09/
Sub.iect:- Modification/amendment of ratified norms in respect of advance

authorization no. 0910035596 dated 08. 10.2008.
Decision:NCobservedthatreplyofthefirmwasreferredtoDHI.;ffi
wait for their comments and defer the case.

The case stands deferred to 03.05.2016

SI.No.671

Case No. AR M/s. Theeta Electricals Private Limited
F.No 01/81/050/00655/AM15/

Dated:-22.03.2016 RA Filc No.05/24/040/000421/AM15/
Subject:- Fixation of norms in respect of advance authorization no. 05 10393077

dated 04.02.2015.

Decision:NC decided to ratify the norms for the above AA as per thc w」 ttcn comments Of
U.O.No.12/23/2016-TSW/671-A/R dated 22.03.2016 as under:

ボ Ъ臨 靴
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I . Quantity of import item at Sl. No. 2 may be corrected as 28800 Kgs.
2. ImportitemsartSl.No. I to3,5to 13, 16to2l shallbeof relevantgrade.
3. Quantities of import items at Sl. No. 1 to 22 may be allowed on net to net basis as

claimed by the firm.

RA may take suitable consequential action accordinely.

SI.No.672

Case No.AR M/s.Trident Tools Limited

Ⅳfeeting No.25/81 F.No.01/81/050/00010/AM15/
Dated:… 22.03.2016 RA File No.03/95/040/00815/AM14/
Subject:- Fixation of norms in respect of advance authorization no.0310766050

dated 13.01.2014.

Decision :NC observed that MSME deficiency letter was sent to firm on 12.01.2016 followed
by reminder dated 24.02.2016. NC decided to wait for comments and defer the case.

The case stands deferred to 03.05.2016.

SI.No.673

Casc No.AR M/s.Trident Tools Limited

Meeting No.25/81 F.No.01/81/050/00270/AM14/

Datcd:-22.03.2016 RA Filc No.03/95/040/00253/AM14/

Sub.iect: Fixation of nollllS in respect of advance authorization no.0310743492

dated 30.07.2013.

Decision : NC observed that case was referred to MSME for comments. NC decided to wait for
comments and defer the case.

The case stands deferred to 03.05.2016.

Sl.No.674

Casc No AR M/s. Diamond Metal Screens (P) Limited
Mccting No.25/81 F.No.01/81/050/00379/AM15/

Datcd:-22.03.2016 RA Filc No.07/24/040/00184/AM15/

Subject:- Fixation of norlns in respect of advancc authorization no.0710106526

dated 25.08.2014.

Decision : NC observed that reply of the firm was sent to DIPP for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

SI.No.675

Case No.AR M/s. Kotsons Private Limited
Mccting No.25/81 F.No.01/81/050/00034/AM16/
Datedi… 22.03.2016 RA File No.06/24/040/00030/AM15/

Subiect: Ratification of norms in respect of Advance Authorization No.

死 翻 囃ヾ
覇
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0610038100 dated 25.03.2015,

Decision : NC observed that deficiency of letter of DHI was sent to firm on 09.03.2016. The
reply from the firm still awaited. NC decided to wait for their reply and defer the case.

The case stands deferred to 03.05.2016.

SI. No.676
Casc No.AR M/s.Vilai Electricals Limhed

McetinA No.25/81 F.No.01/81/050/00197/AM12/

Dated:-22.03.2016 RA File No.09/24/040/00124/AM12/

Subject:- Modification/amendment of ratified norms in respect of advance
authorization no. 091 0047284 dated 24.06.20], I .

Decision : NC observed that reply of the firm was sent to DHI for comments. NC decided to
wait for their comments and defer the case.

The case stands deferred to 03.05.2016.

SI.No.677

Case No. AR M/s.Jindal Saw Limited

Meeting No.25/81 FoNo.01/81/050/00651/AM15/

Dated:‐ 22.03.2016 RA File No.05/23/040/00477/AM15/

Subject:- Modification/amendment of ratified norrns in respect of advance
authorization no. 05 10392999 dated 28.0 L2015 .

Decision : NC decided to convey the following clarification as per written comments of DIPP
vide their UO No. 1212312016-TSW677-A/R dated 2210312016:

I . Quantity of import item at S.No. 20 ( wire mesh roll) has been allowe d as 8223 .2 Sq. Meters
i.e. 240 rolls of size 7.5" (Width) x 180 meters (Length) inclusive of 5 Yo wastage.

RA may take suitable consequential action accordingly.

SI.No.678

Case No. AR M/s.MC Corn lndustries(India)Private Limitcd

Mceting No.25/81 F,No.01/81/050/00474/AM13/
Datedi‐ 22.03.2016 RA File No.03/95/040/00818/AM13/
Subject:- Ratiflcation of norms in respect of advance authorization no.

0310721688 datcd 22.01.2013.

Decision : NC observed that case was referred to MSME for comments. NC decided to wait for
comments and defer the case.

The case stands deferred to 03.05.2016.

SIo No.679

Case No. AR M/s.MC Com lndustries(India)P面 vate Limited
Mecting No.25/81 F.No.01/81/050/00074/AM14/
Datcd:122.032016 RA File No.03/95/040/01053/AM13/
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Subject:- | Ratification of norms in respect of advance authorization no.
0310729612 dated 26.03.2013.

Decision : NC observed that case was referred to MSME for comments. NC decided to wait for
comments and defer the case.

The case stands deferred to 03.05.2016.

Sl.No.680

Case No. AR M/s. Asiatic Electrical & Switchgear Private Limited
Meeting No. 25l81

「
ilc No.01/80/050/00414/AM07/

Datcd:‐ 22.03.2016 RA File No.05/24/040/00298/AM07/

Subject: I{atification of norms in respect of Advance Authorization No.0510186618
dated I 3.07 .2006.

Decision : NC decided to ratify the norms for above AA as per the written comments of the
DHI vide their U.O. No.3(19)/16-T5W(B) dated 2510212016 (Copy enclosed).

RA may take suitable consequential action accordingly.

SI.No.681

Casc No AR M/s. Owari Precision Products (lndia) Private Limited
Meeting No.25/81 F.No.01/80/171/529/AM16/DES― 1/DES― II
Datcd:‐ 22.03.2016 CSEZ File No.1/08/2003:EOU:CSEZ/
Subiect:- Fixation of wastage norms for disposal of scrap/waste in DTA.
Decision : NC decided to ratify the norms for above AA as per the written comments of the
MSME vide their U.O. No.TL-1302414212016-MMM&A-DCMSME dated 1610212016 (Copy
enclosed).

RA may take suitable consequential action accordingly.

Sl.No.683
Case No. AR

SI.No.682

Case No. AR M/s. Sterlite Technologies Limited
Meeting No. 25181 F. No.01/81/050/00308/AM16/DES― II
Datcd:-22.03.2016 RA Filc No.03/95/040/00347/AM16/

Subject:- Modification/amendment of ratified norms in respect of Advance
Authorization No. 03 10798121 dated 13.08.201 5.

Decision : NC decided that Status quo may be maintained for the above AA as per the written
comments of DIPP vide their U.O. No. 1212312016-TSW/682-A/R dated 22.03.2016 and the
quantity of import item at Sl. No. 4 (overhead conductor grease) may be allowed upto 2 Yo of
FOB value of export item at Sl. No. l.

RA may take suitable consequential action accordingly.

33 \yy
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F,No.01/81/050/00o77/AM13/DES‐ lIMecting No.25/81
RA Filc No.35/23/040/00020/AM13/Dated:‐ 22.03.2016

Modification/amendment of ratifled norills
datcd 26.04.2012.

in respect of Advance

Authorization No.0510323235
decided to wait for

comments and defer the case.

The case stands deferred to 03.05.2016.

M/s.B.R.Industries LimitedCase No. AR
F.No.01/81/050/00372/AM13/DES― IIMcetinA No.25/81
RA Fi13 No.o5/23/040/00309/AM13/Datcd:-22.03.2016

neO norms in respect of Advance

Authorization No.0510338300 date1 06.ll.2012.

ffivedthatcaSewaS,.f....dtooHIforcomments.NCdecidedtowaitfor
comments and defer the case.

The case stands deferred to 03.05.2016.

Date:12.04.2016

Placc:New Delhi

w
(Vinod Kumar KashyaP)

Trade Development Officer
t+dq srqr" tFrnrEl
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GOVERNMENT OFINDIA
油瞬《お Ψ■-1赫

蒻
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY

ffietrq*rrtrffiEqFr
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY,: Website: www.deity.gov.in

‖(Hl                    幸
No.…1.7K8p/2016-IPHW i′

.ノ
ノ

M/s.EFDInductiolPHvatcLinlited

Sub:- Application for ratification of
21.5.2014 for export of "Hand

Plot No.16C&D,KIADB Industrial Arca,A■ i
い
｀

Bangalore District; Karnataka- 5 621 01

nolllls oA

-35-

●

ELECTR(Э NICS INDIA
3i′ lion Needs A4illion Chips

姉
Da2■.02201丘

二/

10104272 dated

ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
NEW DELHl-110003

＼

ゝ″
ゝ

No 07
Hcld T]

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requested to provide the following information to enable fuither processing of
the proposal.

i) Details of export product
ii) Quantity of import item required for manufacturing one unit of export product
iii)Wastage claimed in manufacturing process
ivlJustification of wastage

Yours faithfully

ltD
(AshaNangia)

Director

r/opy to:
Shri Pradyumna Sahu w.r.t. DGFT U.O No. 0l/81/5014651Alldl6/DES-I lll23 dated 5.2.2016
FTDO
O/o. DGFT
Udyog Bhavan
New Delhi
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r響母 理「 Y?FCl罫
写 凛 翼 牌 導 蝉      TECIINOLOGY

DEPARTMENT OF ELECTRONICS AND INFORMAT10N TECHNOLOGY
Website: www.deity.go*in

qiqr
t"'i?(?)7zot6-IPHw

sub:_ ApplicatiOn
25。7.2014 :

a Sahu

FTDO
Oノo.DGFT
UdyOg Bhavan
New Delhi

…

臨

`隷
、■
―では -110∞3

Please refer to Your aPPlication

above.

2.Youarerequestedtoprovidethefollowinginformationtoenable
ofthe ProPosal'

(Asha Nangia)
Director

w.r.t. DGFT U'O No' 01/81/50i455/AM16iDES-1 
lll24

dated 5.02.2016

φう)L

rece市ed from the O/0"e,pOFT On the SubieCt mentiOned

Yours faithfullY

further procCSSIng

',}, BTfiff:"frlifiiittli::r::'^iT:"Ttr13:I*t :ne 
unit or export product

without *utiug" for each export product separately'

iii) W^rug. claimed in manufacturing process

iri Justification of wastage
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Licencb No. 0710106187 dated





SW/1o  dated

Departlllent Of lndustrial POlicy`&PromOtion

(TSV/)

NC Meeting dated 22/0312016- case^No^. 3r??!sr (M/s Hindarco rndustriesLimited) (Advance Authorization No. 341004060s oateo 0g.r0.20r4)

Advance Authorisation may be ratified as under:

l. word "cathode" may be deleted from the description of export item.2. Taking clue from SION C_lJ!?,quantity oii_pon item namely, copperscrap may be alrowed as 950g.6 MT as t.o4 rgs.zrg. ."riJrt in theexport products.

Norms committee may take a view

10
つつ。げ■,|く

22/03/2016
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

22.o3./3

30(10)/15-ME

SuttCCt:AA no 0510393095 dated 05.02.15 in rcspcct of V1/S Bindal Smclting Pvt.Ltd.

'1｀aking cue from C― 1195,norms rnay be ratifled as under:―

o  lmport of Sno l ofitcms ofirnport may bc a1lowcd for 127.2 MT inclusivc of 60/O wastage.

●  IInport of Sno 2 ofitems ofimport may bc aHo、 vcd for 127.2 MT inclusivc of 60/O wastage

This issues with the approval of Director(ME)for taking宙 ew by NC.

Shri Po Sahun FIDO.DGFT Udvog Bhawan New Delhi
o/O The DC(MSME)UO note n0 30(10)/15-ME dated 15.02.16

ζ

````『

|サ サ :i.

(K.S.Sodhi)
AD(ME)

-38-



Department Of lndustrial POlicy&PrOmOtion

(TSVり

NC Meeting dated 22103/2016- case No. 37l2 2r8r (wsshiva utens.s IndustriesPvt. Ltd) (Advance Authorization N". osrOs9:iifi^ a"*Io rr.oz.zors;

Advance Authorisation may be ratified as under on repeat basis:

, 9yTjjr, -of import item may be allowed as apptied for i.e. 225 MT asl.l0 Kgs./Kg. content in the export p.odr.L 
-- -" *,

Norms committee may take a view

lマ

一

22・ o3.l`

ン _レ
`、

1`

(S.K.Jain)
Development oflcer

鵠器詈場岩粽#Tsw/17 dated 22/032016

$r,--/-Ptrnr?,.oi{rl rfYaq
JIAir)CI ,<UMAC }<AStIYAP

Fr . I e' -,rraR e6rlr qti.:E r€.4, .j^ r.od. o.v.roffr..( oli...
r,i .-,, D^\riq .fi.rf::1-11r(ia

Fiojgn fr.a.
'{nn*j .iLr ii)epr{. of L'amn1.7o.
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Department of Industrial policy & promotion
(rsw)

NC Meeting dated 22/03t2016 - Case No. 6/t0tgt (M/s
rd^yll:r- (India) private Limited) (Advance Authorization
04.06.20rs)

Advance Authorization may be ratified as under:

l. euantity of import item may be allowed as
in export items as claimed by the firm.

Norms committee may take a view

datcd   22/03/2016

23
22'0■ :́`

Graphite & carbOn
No。 0310796420 dated

1.439 Kgs./Kg. content

ン
■し,1,1

(S.Ko Jain)
Deve10pmen1 0fflcer

`

DIPP No.12/23/2016-TSw/23

´均0-
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Government of lndia
Ministry of Steel
TechnicalWing

Subject: Ratification of Advance Authorization No 0310796713 dated

18.06.2015 - M/s Faiz & Company, Mumbai

DGFT may refer to their UO No 011811501467/AM16/DES-ll/ 82 dated NIL on

the subject mentioned above. ln this connection, it is informed that the request of the

applicant has been examined and the Ministry of Steel recommends 7'1154 MT

fungsten (11/aste/Scrap) against export of 141.667 MT High Speed Steel

lngois/Billets. Since Oreik upbf tungsten scrap in the form of solid pieces & wires is

no't available, the above quantity has been worked out based on 100% Tungsten

wire scrap having 1OO% Tungsten allowing thereby 0.5% melting/burning loss.

(S.K.Bhatnagar)
Deputy lndustrial Adviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhavian, New Delhi'

Ministry 5「 Stttel U.0。 No.2(19)ノ 2015‐TW dat6d 08.02.2016

´●1二
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Govt. of India 2-6
Ministry of Micro small & medium Enterprises 2-2'' o 7' )L

Offrce of the development Commissioner
Mechanical Division

Subject: AA no.0310796898 dated 26.06.15 in respect M/s Phoenix Industries
prrt Ltd Mumbai

The norms may be fixed as follows:-

o Import of Sno 1 may be allowed, as applied, inclusive of lYo wastage.

o Import of S.no 2 may be allowed as applied with NIL wastage.

This issues with the approval of Director (ME) for taking view by NC.

多
(K.S,Sodhi)
AD(ME)
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@ ,a, Hydrocarbon

30
22・ち・14

LIC:L∪T:1140:TM
March 21,2016

he Director General of Foreign Trade
(DES il)
Udyog Bhavan
Maulana Azad Road
New Delhi 'l 10 01 1

Dear Sir,

Advance Authorisation  No  3410041368
10072015
Your File No 01/81ノ050/00297/AM16

dated

we are in receipt of your mails daled 2.12.2015 and 4.1.2016 seeking additional

information with respect to above Advance Authorisation.

ln this context, we wish to state that we are in the process of compiling the

requisite data. ln view thereof, we seek one month time from the Norms

Committee to submit the information.

Dss Z--@lt+))
L&T tlydrdcorbon {ngineering Limited
Powoi Campus, Gate No,l, EPC Block,
Saki vihar Road, ltunboi-4oo 072,
l,lohoroslltto, INDIA

へ3へtイ)戯キ
酔4も

Fngineering

We,therefore,request you
mid‐Ap‖ l,2016

・
尚
Ц

辮

to allow submission of the requisite information by

Yours faithfu‖y,

for L&T HydrOCar Engineering Limited

(SH ESH AGRAWAL)

cc : The Deptt. of lndustrial Policy & Promotion
Udyog Bhavan
Maulana Azad Road
New Delhi 110 011
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R● :F:xatl● n of nonn● :n"3peCt Of AA No.3310030210 datod
2207.2015

Predyumna Sehuく nc2 d゛ @nt in>
d」R@nt in

Date: 02129/1604:48 PM

From: Panipat DGFTく panipal‐dgi@nt in>

- 
oiginal Message --

From: Pradyumna Sahu <nc2.dgfi@nic'in>
Dat6: Wedn€sday, Fobuary 24,2016 3:28 pm

Sub.f ect Fixation of norms in rospoct of AA No.3310030218 dabd 22.07 .20'15

To: Panlpat DGFT <panlpat{gt@nic.ln>, dgfr@nic.in

>To
> The Joint DGFT,
> Panlpat,
> Haryana.

> subject Fixation of norms in respec't of M No.3310030218 dated 22.07.2015'

> Dear Sir,

> The case of M/s Chanana Udyog furfixation ofnorms in resPectofM
> No.331OO3O2'18 dats,d22.O7.2O15 is und€r consideration of Norms
> Committee. The application of he firm has not yet b6en received from

> RA, Panipat You iie requestsd to fonrard two sets of application of
> the firm relating b tho subject AA to his ofrc€ br further
> necessary aclion.

> Wh rogards,

'(Pradyumna Sahu)>卜 :oO,DESJ:

Sir

This Adv Authonsa」 On already been issued undernxed
app‖ caton need notto sentわ rlxaton of norrns

Regards,
Ralesh Raibhat
ADGF「

norms ( SION C-22). Thereiore, coPy ofhe Authorisiion and

ろ3
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NC Meeting dated 22t03t20r6- case-No .^?!p.2tsr (M/s Hindarco IndustriesLimited) (Advance Aurhorization No. 3410041391 Jut"a n.07.z[rs)
Advance Authorisation may be ratified as under:

l. word "cathode" may be dereted from the description of export item.2. Quantity of import item namely, coppe. *oa., may be allowed as4975 MT as 1.02 Kgs./Kg. content in the export products.

Norms committee may take a view

Departinent Of lndustrial POlicyィ
L PromotiOn

(TSV/)

dated 22/03/2016

」

22・ 0■・IC

(S.K.Jain)
Development Officer

′

´
島 ,I`

vt nrop4, tlttlt A Ft t< A sl-'! vAP
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DIPP No.12/23/2016‐ TSW/37
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Nc Meeting dated 22103/2016- caseJ'{o.^32l2zt8l (M/s Hindalco IndustriesLimited) (Advance Authorizationio. 3410041396 datJd n.07 .20rs)
Advance Authorisation may be ratified as under:

l ' Quantity of import item 
_namely, copper cathodes may be alowed as appried fori'e' 5000 MT as 1.0004 Kgs./Kg. content in the export products.

Norms committee may take a view

Department Of lndustrial POlicyど
L PrOmotiOn

(TSV/)

datcd 22/03/2016

ろ Ъ

22・。2'|こ

qsrslct fl*rt s.a.u-tlT sr NGH
_ srq qErRqtrqr ftqvr m
E .puty DlrGtga Can.ral ot Fore lgn Trrda
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OlrGto(-rtc Gaf,argl of Forolgd Trad.qrFrq futrr.llDoptt. of commercsqTrlI lFFr.fig/covt. of tndta

-- ,gdrr qqq, qg ffiudyog Elh-w6n, New [)othl
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DIPP NO.12/23/2016-TSw/38
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Departlllent Of lndustrial POlicy“
髭PromOtiOn

(TSV/)

ろ 1

22● 3'|こ

Nc Meeting dated 22103/2016- Case No. 34122/8r (M/s Hindalco IndustriesLimited) (Advance Authorization No. 3410041395 dated 23.07.20rs)

Advance Authorisation may be ratified as under:

l. word "cathode" may be deleted from the description of export item.2' Taking crue from sIoN c-lrg9, quurtity oii-port item namery, copperscrap may be allowed as 4754.3 MT as 1.04 Kgs./Kg. .ort.rrt in theexport products.

Norms committee may take a view

″
移 ′3日 、

(S.K.Jain)
Development ofrlcer

SW/39  dated 22/03/2016

´ 141´
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Depart=nent Of Heavy lndustry

22・ 0う。16

Udyog Bhavan
Ref: AA No 0310797631 date 24/t/ZOLS,Crompton Greaves

it has been is noted from the information provided that the description ofimport item 1g and 23 is not cle.r. therefore1 The catalogue of the items and2' copy of NC earrier approvar for the same Ep and inputs may be provided

l

[oa*
t-
(K.K.Tiwari)

lndustrial Adviser

Dy DGFT,DES-il

rsw(B)/3(1e2)/zots

Ⅵ:駆賭需1貫ふ螺鵠 ギ納 .
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Government of lndia
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Shri P.Sahu,FTDO,DGFT Udvog Bhawan Ncw Delhi

O/o The DC(MSME)ID note no 30(167)/15-ME dated 07.03.16

AD(ME)

y AP
_Ft-.:-n rqnq< G*+r<r oili.r...T{rtor.i rrn T.odr OGvotorr,ri+r,t (fttaaa.

',)or r', iind!
{il it..r rri,rrtrrci

.,,, ..i
t',) Ira rr.,!\, f:)ottri

30(167)/15¨ME

SutteCt:AA no 0510395085 datcd 27.07.15 in rcspect of M/s Friction Mctal Fibrcs.

Norms may be flxcd as fo1lows:―

Total、veight of cxport productrnay bc amended to 468 MT.

Import may be allowed for 474 MT inclusive of
recovery for scrap.

This issues with the approval of Director (ME)

1.3% wastage after affecting 50%

´均9´



Departlnent Of lndustriaI POlicy“
覧 PromotiOn

(TSVり

NC Meeting dated 22/03/2016‐ case No.20/22/81(M/s Sage ⅣIetals(Advance AuthOrization No。 0510395171 dated o4.08.2015)

Advance Authorization may be ratified as under on repeat basis:

1' words "containing M.S.pipes: 200 MT, Zinc Ailoy components:23.5g5 MT,M.S. Screws: 25 MT. and Steer Grand R rg, , ii/[ ,,muy 
be suffixed with the_ description of export product.

2' word" relevant" maybe prefixed. with^the description of import item at sl. No.land its quantity may be ailowed 
",220000-ii;'r:' as l.r0 Kgs./kg. content inexport items after taking clue from SION C_203.3' word "relevant" may be prefixed *itt tn. a.r".iption of import item at Sl. No.2and its quantity may be allowed as 25000 K;..^;1.06 Kgs./I(g. content in theexport products.

4' Quantities of import items at Sl. No. 3 & 4may be allowed on net to net basis.

Norms committee may take a view

Z14

22・ 03・ IC

Limited)

SW/44 datcd 22/03/2016

/´ 衝 SH`

(S.K.Jain)
Development Officer

´ゞ o´
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Nc Meeting dated 22103t2016- case No. 2l/22181 (lVI/s Sage Metats Limited)(Advance Aurhorization No. 051039sr72 dated ol-oc:orsl

committee *ilil* 
Authorization may be ratified as under on repeat basis as per Sub-

1' word "relevarlt" may be prefixed with the description of import item at sl. No.land its quantitv may be alrowed as 55000 ia;;; r.r0 Kgs./I(g. content in theexport products.

Norms committee may take a view

Departlllent Of lndustriaI POlicyど
覧PrOmOtiOn

(TSW)

dated 22/03/2016

みう

22. o3.lK

-/ -r==+
(S.K.Jain)

Development Officer

い
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DIPP No.12/23/2016-TSW/45
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Date:15.03.2016

To′

Min:stry Of cOmrnerce and:ndustry′

Foreign Trade Development()fficeら

Norms COmmtttee― ‖′
UdyogBhavan′

New Delhi-1looll.

Dear Sir′

Sub:Ratification of Norms of Advance License no o310798012 dated 07,08.2015

Kind attn.:Mr pradyumnaSahu.

We have still not cOmpleted our irnpOrt and Export obl:gation under the abOve mentiOned

advance authOrizatiOn nO o310798012 dated 07.08.2015 therefore we wi‖  nOt be able to
provide you with the necessary deta‖ s fOrlmport and ExpOrt fOr Fixation of Norms.lt w‖ l take
atieast another 4 to 5 rnonths tO cOmplete ourimport and ExpOrt ob‖ gation under the above
mentioned advance authorization no 0310798012 which is expiring on Oフ

.o8.2016.

We request you NOT TO Reiect the case and DEFFERED the case and waittill we complete our

import and ExpOrt Obligation under the abOve rnentioned authorization no o310798012 which

is expiring on 07.08.2016.After completiOn ofimport and ExpOrt ob‖ gation、ve will provide you
with a‖ the necessary detalis for ratificatiOn of norms.

We remain at your disposal for any further clarification.

kindly do the needful and oblige.

Regards

ミ
崚 i姜

.,

Authori gnat

Ś2´

Date:15.03.2016
Phoenix Fo:is Pvl.Lid。

Precision Ro‖ ers of Sloinless Steel Cols

A DNV Certiled lS0 9001:2008 Compony

WO■6 : P101 No. 3′  ExPonsion Areo′  New C.:.D.C.

響l輩早i'6ポ黒::3/∬[よ∵詰ε:3写:6捌:

PHOENIX FOILS

⌒

,=.

′

砲
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www.phoenixfoils.com
info@phoeni#oils.com
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PHOENIX F01LS
Date:15.03.2016

丁o′

Ministry of cOnlmerce and lndustry′

Foreign Trade Development officer′

Norms COmmtttee― ‖′
UdyogBhavan′

New Delhi-1looll.

Dear Sir′

Sub: Ratification of Norms of Advance License no 0310798004 dated 07.0g.2015

Kind attn.: Mr PradyumnaSahu.

We have still not completed our lmport and Export obligation under the above mentioned
advance authorization no 0310798004 dated A7.O8.20L5 therefore we will not be able to
provide you with the necessary details for lmport and Export for Fixation of Norms. lt will take
at least another 4 to 5 months to complete our lmport and Export obligation under the above
mentioned advance authorization no 0310793004 which is expiring on 07.0g.201G.

We request you NOT TO Reiect the case and DEFFERED the case and wait till we complete our
lmport and Export obligation under the above mentioned authorization no 031079g004 which
is expiring on 07.08.2016.After completion of lmport and Export obligation we will provide you
with allthe necessary details for ratification of norms.

We remain at your disposal for any further clarification.

kindly do the needful and oblige.

Regards

V
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Tel:+91(22)23860103/04 Fox:+91(22)23803944
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www.phoenixfoils.com
i nfo@phoen ixfoi ls. com

Phoenix Fons PvI.Lid.
Precision Ro‖ ers of Stcinless Steel Coils

A DNV Certried lso 9ool:2008 Compony

wonG : Piol No. 3′  Exponsion Areo′  New C.l.D.C.
Umbergoon ‐ 396171′  Dist Vo:sod′  Cuio「。1・  indio

Tel:+91(260)2563555/85 Fox:+91(260)2563346
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www.phoenixfoils.com
i nfo@phoen ixfoi ls. com

Date: 15.03.2016

To,

Ministry of Commerce and lndustry,
Foreign Trade Development Officer,
Norms Committee - ll,
UdyogBhavan,
New Delhi- 110011.

Dear Sir,

Sub: Ratification of Norms of Advance License no 0310798003dated 07.08.2015

Kind attn.: Mr PradyumnaSahu.

We have still not completed our lmport and Export obligation under the above mentioned
advance authorization no 0310798003 dated 07.08.2015 therefore we will not be able to
provide you with the necessary details for lmport and Export for Fixation of Norms. lt will take
at least another 4 to 5 months to complete our lmport and Export obligation under the above
mentioned advance authorization no 03L0798003 which is expiring on 07.08.2016.

We request you NOT TO Reiect the case and DEFFERED the case and wait till we complete our
lmport and Export obligation under the above mentioned authorization no 0310798003 which
is expiring on 07.08.2016,After completion of lmport and Export obligation we will provide you

with allthe necessary details for ratification of norms.

We remain at your disposal for any further clarificati

50
z-

22,03'/<

PHOENIX F01LS

kindly do the needful

Regards

Authorized

中
い

Regd. Office z 52/52A, Nonubhoi Desoi Rood,
.l3, Itlo.nprto Slreel, Mumboi 400 004. lndio

Tel.: +91122\2386 0103/04 Fox : +91l22l23803944
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針 U銘3012に15121607

suulct: RE:Ratr:cation oftho Norrn3 0f Advanc● Ll●●nco No.0310790005
・    ・  dated 07.08.20151● ●u●d undor4.7● fHBP〔 Vo:.:).
Toi nc2 d゛@nt in
Cc shakubha@nt h,Shakubha@hOtmal com

Date: 03′ 07′ 16 11141 AM

From:Chrag s shah●nfooph∞ n杖grp h>

5Lごク
Dear Sir,

22・ 03・
'`

Sub: Ratification of Norms of Advance License no0310798005 dated 0310798005 dated 07.08.2015

Kind attn.: Mr S.K.Bhatnagarji / Mr Pradyumna Sahu.

We have still not completed our lmport and Export obligation under the above mentioned advance
authorization no 0310798005 dated 07.08.2015 therefore we will not be able to provide you with the necessary
details for lmport and Export for Fixation of Norms. lt will take at least another 4 to 5 months !o complete our

!mport and Export oblisation under the above mentioned advanc6iilF6iiEii6i-i6-65i679800s which is

expiring on 07.08.2016.

We request you not to reject the case and wait till we complete our lmport and Export obligation under the
above mentioned authorization no 0310798005 which is expiring on 07.08.2016.After completion of lmport and
Export obligation we will provide you with all the necessary details for ratification of norms.

We remain at your disposal for any further clarification.

Thanks and Regards

Chirag Shah
+91 9867065662
M/s Phoenix Foils A/t Ltd

From: nc2.dgft@nic.in Imailto:rrc2,dgft@nic.in]
Sent! Wednesday, Fekuary 24, 20L6 2i53 PN

To: info@phoenixfoils,com

螺

D.0310798005 dat」 07.08.20151med under 4.7 of HBP
s:NGH

品1■ld。

Lミ■ dヽ・

ITrC°                   63
声発:ht                        llME BOu‖ D

REMttDER
:NT OF:NDIA

′ERCE&:NDUSTRY                  .^ 
、

DEPARTMENT OF COMMERCE 降ヽ
DIRECTORATE GENERAL OF FORE:GN TRADE

DESJI SECT10N,R∞M N0 404,4TH FL∞ R,UDYOG BHAWAN
NEW DELH卜 11001l WEBSITE:dgfLgov in

F‖o No 01/817050/00282/AM16/

To

M/S PHOENIX FOILS PRIVATE LIMITED

Ema‖ address:info@phoeniXfO‖ s∞m

lm"′haL9ovlnrWC Sttday∞ Vshdl mml■ _Or_u“ 3012鮭 15121607

_55´

Dated

1/2
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SubleCt:

Sir,

瞳困77mal“″,Mwc s鰤

“

aymsttLHml'い
""U鋼

012L15121607

Ra1lcaton ofhe Norns ofAdvance Licenco No 0310798005 dated 07.08.201 5issued under 4.7 ofHBP

Ⅳd・ 0・
Meeting No.22J81 Dated:09.02.2016.

:

Please refur to this ofice email of even numb€r dabd 12.01.2016 r€questing you b fumish cerbin information/

docum€nb r6quirod frcr ratification of norms of ebov6 montionsd Advanco Aulhorization. Howover, it is informed hat he
said inbrmation / docum6nb have not been received in his ofice so far.

2. You are, herebre, onc€ again roquestod b intmats this ofice wlthln 15 (frfreen) days from he dab of i6sue of hls
lefrer. The inbrmaton/reply must be sent to lhe concemed bchnical authority i.e. Shri S.K. Bhahagar, Dsputy lndustial

Adviser, Technical Wng, Ministy of Stsel, Udyog Bhawan, New Delhi- l 1001 1 .

3, ln case of non-receipt of informalion by lhe conc€med auhodties, he Committee would not be in a position to decide

the norms and would bo constained to rei€ct h6 case withoul ont€ring inb any furlher conespondenc€ in this regard with

tho direclion b you to pay he applicable customs duty and interost hereon'
Your8 faithtully,

(Pradyumna Sahu)

Foreign Trade O€velopment Oficer
Tel : 01 1 -2306 1 5621Ex1267

E-mail: nc2.dgn@nic.in

は

"yrma∝
ⅣlMwc s罰

“

ayttshol mm17籠 Fer‐ U絨■012045121607
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I轟熙 薫鐵同

Date:15.03.2016

To′

Ministry of cOrnmerce and industry′

Foreign Trade Development(〕fficer′

Norms Commtttee― ‖′
UdyogBhavan′

New Delhi-1looll.

Dear Sir′

Sub:Ratification of Norms of Advance License no 0310798005dated 07.08.2015

Kind attn.: Mr PradyumnaSahu.

We have still not completed our lmport and Export obligation under the above mentioned
advance authorization no 0310798005 dated 07.08.2015 therefore we will not be able to
provide you with the necessary details for lmport and Export for Fixation of Norms. lt will take
at least another 4 to 5 months to complete our lmport and Export obligation under the above
mentioned advance authorization no 0310798005 which is expiring on 07.08.201G.

We request you NOT TO Reiect the case and DEFFERED the case and wait till we complete our
lmport and Export obligation under the above mentioned authorization no 0310798005 which
is expiring on 07.08.2016.After completion of lmport and Export obligation we will provide you
with allthe necessary details for ratification of norms.

We remain at your disposal for any further clarification

Phoenix Fons Pvt.Lid.
Precision Ro‖ ers of Stoinless Steel Coils

A DNV Certiled lS0 9001:2008 Compony

Works: P:dN。 . 3′ Exp●nsion Areo′  New C.:.D.C.

T'署:i:6ポ劉::3/∬|よ¶lε:3写:6期:

)

PHOENIX FOILS

kindly do the needful and oblige.

Regards

For Phoenix Foils Pvt
o lrcctor.:ta
諦課口
"口
′牲゛・?fittTrC°  ｀く ′1・

鷺ldLI」71じ亀 ζ慮]5倫 m営inttЭ
レ
::OD誡 .11:亀

Tel_:+91(22)23860103/04 Fox:+91(22)23803944

″57-

www.phoenixfoils.com
i nfo@p hoen ixfoi ls. com

崇̈鮮
∞
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210312016- case No.17l22l81 (M/s Asta India

(Advance Authorization No. 3410041462 dated 17.08.2015)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 5 & I 1 of Standard Deficiency

55
22'bz'l<

Private Limited)

2 Transperent) in
Format.

2. Specific use of import item at Sl' No' 4( Epoxy

the export product and basis for its quantity'

Norms committee maY take a view

z+f'
/--- @1t

4.K.Jain)
Development Officer

o

Norms Committee II
OIPP No.t2123l20l6-TSW/55 dated 22/03/2016

***fu
Fo;. .. . r?:.,,ry 6r;rt:.-.;.-isn 1r.d.

I , r. . \ctar e, rrrmafceOir.r - ;; I .:e1rtt. :f ":l'ra,tartqi"<''; 
"";]"'oil";iiott''U dv i'1il tJ "
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Department of Industrial policy & promotion
(rsw)

58
摯 鋸「死

NC IⅥeeting dated 22/03/2016… case No.

:11‖醤】li:)(India)Private Lilnited)(Advance 嵐ll乳紺 3織I;9島15盤:
Advance Authorization may be ratified as under on repeat basis:

l. euantity of import item may be ailowed as 1.439 Kgs./Kg. contentin export items as claimed by the firm.

Norms committee may take a view

‐ ′ ―~ ~―
′′1

D"dOp戚几淑P
dated   22/03/2016DIPP NO.12/23/2016‐ TSw/58

_59-



60
DepartIIlent of lndustrial Policy“ L PromOtiOn

(TSW)
…

″′

`

NC Meeting dated 22103t2016 - case No.26t22t81 (lWs Jindat sAw Limited )

(Advince Authorization No. 0510395407 dated 24.08.2015)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 4, 5 & 11 of Standard Deficiency

Format, ExPort Product wise'

2.Totalcoating/liningareasinexportitemssupportedbylenglh
and diameters of exPort items'

3. Thickness of 3l.pi coating and CWC coating in pipes (export

item at Sl. No. 1).

4. Thickness of gdS coating and CWC coating in bends (export item

at S1. No. 1).

5. Detailed calculations/basis for the quantities of import items at sl'

No. 2 & 4 to g, supported by ioating/lining thicknesses. and

.outirgltirring areas in itre export products and wastages claimed

at each stage of manufacture'

6. Manufactuiing activities on import items at Sl. No. 12 to 15

(Anodes) & 17 to 19 (Monel)

l. Detailed calculations/basis for its quantities of import items at Sl'

No. 10 to 19.

Norms committee maY take a view

SW/60  datcd 22/03/2016

/´ tれ'7
(S.K.Jain)

Development Officer

‐
1■ ■鰐■ギf剛r"・

- 60'
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42/1,Strand Road,2nd Floor,Kolkata‐ 700007,lNDIA

緯…∝i貰嚇鰍翻
To,
The Director General of Foreign Trade,
Udyog Bhawan,
New Delhi.

Sub: HBP

DGFT File no■ 01ノ81/050ノ00321rAM16ノ DES-2

Dear Sir,

With reference to the above, we have received a mail from your offlce for

subllllitting technical details for flxation of input output norms.

In this regards, we want to inform you that we had requested to RA, Kolkata for

cancellation of Above said Advance license due to wrong ITC HS code.

1) Letter & Ack coPY.

We request you to kindly close our case against above license.

Thanking you,

Yours faithfully,
For Eaptern Cgpner

^,Lw!__1

Mfg Co. Pvt. Ltd. .ヽ:t■くゼ■こ■
1■ :Il ol Fol● |II1 lli」 o

Authorfzed SignatorY

Encl: As Above

2 9 HB 2016

3{',1o \g€ ;'n{o/tt, & l,

攀I
一

劇
―

Works : Baniara lndustrial Estate, Main Gate 1, Right Lane 6, Jungalpur, Domjur, Howrah-711411
Telefax : (033) 2669 2735,3255 3415, E-mail : info@eastemcoppercalcutta.com

Our Advance license no.0210206118 dated 08.09。 2015

*Busbar*Strips * Rods * Wires * Flexible Busbar * Forged Glamp * Plates

()-l
fudg BFqrY qttnrEr

VINOD t<uMr\R 
'<A!'t-.1 

YA,P
Pl.-''rr -.--r-:s-1 lafiK 3TF;Frrqi

tor.' :t1 TrEdr Dovcle,-,rhf r)ri (-)lticaa
f r .r,;1.11a q;:rilril:,t:-q

Oi.:,)' : -r r: )Lroi3l rf F.,.:igr. 11..C.
qTid:ir . I/Itlrt)tl.of{,.r[Irrr€rce

r. ,r ..f i : :.,qli
U.Jv()_t riltrv/an. Ftrw r)Glhr



臨繭_:__ 鉤42′ 1l Strand Road,2nd Floor.Kolkata‐ 700007,INDIA
Phone:03322683465′ 22134196.65337194
CI‖ :9830042157.Telerax:(033)22684197

E‐man:saes@ea"e寵
躍17:1需 |:翼1111:t'3冦r『ょ器照
CIN No し27109W81996PTco73561

Rel:ECMADV‐7/15‐ 16
Date:12.11.2015

SECT10N― ALS‐C

orlceoftheJointDirectorGeneralofForeignTrade,
4,Esplanadじ East,

Kolkata-700069

Sub:Request ror Cancellation

l讀疵:Advance Authoris■ 6o■ N● .0210206118 dated 08.09.2015
:Your File No.ALS‐ C/02/24/040/00115/AM16

DearSlrハ側肺 ,

The above reFerred Advan∝ Authods■ lon Was issued by your Mid Omce under No Noms―
Repeat Basis

You are ttndly aware mat we have requested your kind offlce tha re∝ itt the rTCHS code“ at
the time of application we bave men」 oned wrong ITCHS Code.We have ζubmitted adequate
amcndment Fecs for FeCJttcation the ITCHS Code But DGFT failed the amend■ lent and
return the lioence.

l' 
rAt this stage, we are not abie to supply material under this Advance Authorisation.

Original copy,oflicence is auached herewith (9 Pages).

Tirerefore, request you to please cancel the Iicence.

Thanking you,

Yours faithfr:lly,

Wotts:Baniaη  industtal Estate,Main Cate ll Riglt Lane 6,」 ungalpu■ Do可。■HoWrah-711411

i萱,325[3112,E‐ mdi:hfo@eaStern∞ ppercttё utta∞ m
★Busbar☆ strips☆ Rods★ Wires★ Flexible Busbar★ Forged ciamp☆ Piates

‐――― __==1‐ 11べ  ____ :「 ~               ■■― 一

e

s! a oilrik

Nert6qi

lN!tr., lorrn4ld$d 1dc, rvr

qE;l/ Rrcritrt

Oflicc of 7-onsl lJircctor (icntrrl of Foreigo 'frndc, Cilcuti,

02000t9190 ?.i6.a.r! r,.'e 25.08.2015

EASTERN COPPER MFG. CO PVT. LTD., ,

42lI, STRAND ROAD,2ND FLOOR,

CALCUTTA(W.BJ rrin :700007

^LSC.t-'
EtFw iffiilF?Gs

Idd rli I I 101! 
No ol.trckhlrn rt(h.il

rl qrd ii'*iki r {, :rl t. ir. \. r,cd i 02/24l0:l{v001 tyAM I 6/ corr No':3
(hcy :846039)

と

■
し
，

″ギ

10

|キlⅢⅢll=:

`書
―́ ′́
´

J:

N tFn di tut irl t, I 叫

…

嘩
こ__´―́

´

ll.ir *a !h.sanrar d.l6l

…

 .

ギ  :  |:i● :ill l.:・二:′
c     l il  .… l::“ .



u)l )rr,\ (,"\ 1ftnu ◎回
ン

r

42/1,Strand Road,2nd Floor,Kolkata‐ 700007,INDIA
Phone:03322683465/22184196,65337194
Ce‖ :9830042157,TeleFax:(033)22684197

匡‐malli sales@easterncoppercalcutta.comノ rc1 943@gmail・ COm
Website:www.easterncoppercalcutta.com
C:N No.U27109WB1996PTC078561

February 24,2016
γチ4>

To,

The Director General of Foreign Trade,

Udyog Bhawan,
New Delhi.

手
名`ι

Sub:

Dear Sir,

With reference to the above, we have received a mail from your offi.ce for

submitting technical details for fixation of input output norms.

In this regards, we want to inform you that we had requested to RA, Kolkata for

cancellation of Above said Advance license due to wrong ITC HS code.

1) Letter & Ack coPY.

We request you to

Thanking you,

Yours faithfully,

For Eastern Copper Mfg

β̈

kindly close our case against above license.

,́・‐ク'・'‐″‐「'・ミ「 1

,.t i.:・
Ⅲヂ∴ll｀ まiも おヽ

｀`いい

19醸 tut

繊.暉 轟わ″黎・
も`。

EncI: As Above

Works:Baniara lndustria!Estate:Main(3ate l,Right Lane 6,Jungalpur,Domjur,Howrah-711411
Te:efax:(033)26692735,32553415,E‐ rna‖ :info(DeastemcOppercalcutta.com

Co.Pvto Ltd。

ご瀑 ユ
Authorittd Sign

*Busbar*Strips* Rods *Wires * Flexible Busbar* Forged Clamp * Plates

１ヽ

１
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42′ 1,Strand Road.2nd Fl● or・ Kolkata‐ 700007,IND:A
Phone1033 2268 3465′ 22184196.65337194
Ce‖ :9630042157.Telefax:(033)22684197

E‐ man:sales@easterncOppercaに しna com′ rc1 943@gma‖ COm
Webste:www easterncoppercalcutta com

■■ を

井 ■
Rcf.: ECM/ADV-6/15-16
Date:12.11.2015'

sEcrloN - ALS-C

Office of the Joint Director General of tr'oreign Trade'
4, Esplanade East,

Kolkata - 700 069

Sub: Request for Cancellation

Ref.: Advance AuthorisationNo.,0210206119 rtated 08'09'2015

: iour File No' ALS-C/02/24I040/001r9/AM16

Deu Sir[Madam,

The above referrod Advance Authorisation was issued by your kind offtce undcr No Norms -
RcpeatBasis' 

ficc 0rat reotifi the ITCHS code "at
You are kindly aware that we have requestcd your kind ofl

;;;; ;irppllcation we r,""" .*tion.a wrong ITCHS-Code. we have submitted adc4uate

amenamenr fiis for rcctificil;,t; ITCHS CoIe. But DGFT failed the amendment and

return the licence.

.i.{t *ris stage, we are not able to supPly material under this Advance Authorisation'

Original copy of liccncc is attached herewith (9 Pages)'

Thereforc, re{uest you to please cancel the liccnce'

Thanking you,

晶=As働oVette｀ol。 9

a

1/Vorks I Baniara industrial Estate,Main Gate l,Ri9ht Lane 6,」 u09alpun Domlur・ HOwrah-711411

■lefaX:(033)26692735,32553415,E‐ ma‖ :info@oasterncoppercalcutta com

*Busbar*Strips* Rods * Wlres * Flexible Busbar* Forged Clamp *Plates
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69
>2. o3.2Dt6Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2210312016- Case No. 22122181 (M/s Sakar Industries
Limited) (Advance Authorization No. 0810136026 dated 10.09.2015)

Advance Authorisation may be ratified as under:

1. Taking clue from SION C-27, quantity of import item namely, Remelted

Aluminium Ingots/ Aluminium Ingots may be allowed as applied for i.e. 840 MT
as 1.05 Kgs./Kg. content in the export products.

Norms committee may take a view

Norms Committee II
DIPP No.l2l23l20l6-TSW69 dated 22/03/2016

/--ff,lrt.
(S.K.Jain)

Development Officer

一

`5-



Department of Industrial Policy & Promotion
(rsw)

iz.g,?DlL

NC Meeting dated 22t0312016 - Case No. 36/16/81 (M/s R. R. Kabel Limited)
(Advance Authorization No. 0310798899 dated 15.09.2015)

Information submitted by the firm vide their letter dated 251011201'6 is

incomplete and they may be asked to submit the following information:

1. Voltage rating of cables.

2. Details of import item at Sl. No. 3 and its specific use in export item

3. Net weight per KM of each Cable

4. Materiaibaiancing viz. net content of each imported and indigenous input,

export product wise, per KM of export product.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
Otpp No.t 2123120L6-TSW/70 dated 22 10312016

―

`6-



DepartEIIlent of lndustrial Policyど L PromotiOn

(TSW)

NC Meeting dated 22103t2016- case No. 38/16/8r (M/s R. R' Kabel Limited)

(Advance,q,uthorization No. 0310798900 dated 15.09.2015)

Information submitted by the firm vide their letter dated 2510112016 is

incomplete and they may be asked to submit the following information:

1. Voltage rating of cables.

2. Details of imion items at Sl. No. 2 & 3 and thier specific use in export item

3. Net weight Per KM of each Cable

4. Materiaibalancing viz. net content of each imported and indigenous input'

export product wise, per KM of export product'

Norms committee maY take a view

r/′

22,3.2ο l`

/´
場 ′←て

(S.Ko Jain)
Development OfflCer

Norms Committee Ⅱ

DIPP No.12/23/2016¨ TSW/71  dated   22/03/2016

―らマ"



島
`

Government of India
Office of the Development Commissioner

Ministry of Micro Small & Medium Enterprises
Mechanical Division

subject: AA No 1310047992 dated 01.10.15 of M/s Gravita India Ltd.

The following needs to be clarified by the unit before nolTns can be fixed

o Percentage of lead in the import product.

o Detailed technical note on manufacturing process including the relevant flow

sheet for Sno 2 of items of exPort
o Size and specification including grade, composition, range, thickness etc of

the items proposed for imPort.
o Detailed calculation as to how the quantity of raw material proposed for

import has been arrived at, including the net weight of components to be

manufactured out of these imported materials, wastages claimed at each stage

of manufacturing with complete justification and supported by documentary

evidence/drawing for SNo 2 of items of export.

o Percentage of lead in Sno 2 of items of export.

This issues with the approval of Director (ME).

(KSSodhi)
AD(ME)

Shri P.Sahun FTDO,DGFT Udvott Bhawan New Dclhi
UO notc no TL-13/2/2016¨ MMM&A― DCNIISME dated 10.02.16

多
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31432
Government of lndia

Ministry of Steel
Technical Wing

2.2-oz'lg

Subject: Modification in the description of item of export in Advance
Authorizations No 0310 800028 dated 04.11.2015 and 0310799394 dated

13.10.2015 of M/s JSW Steel Goated Products Limited, Mumbai.

DGFT may refer to their UO No 01/81/50/432lAM-16/DES-2178 dated 14.01 .2016 and

01tB1l5Ot446tAM-16/DES-2/85 dated 05.02.2016 whereby the applications of M/s JSW

Steel Coated Products Limited, Mumbai have been forwarded to Ministry of Steel

forcomments/views.

ln the above connection, DGFT is requested to ask the applicant for furnishing
the breakup of thicknesses to be exported and quantity thereof and calculation of
quantity of import items strictly as per SION under the aforesaid AAs. rhta ,o

(S.Ktsh-atn'#r)
Deputy lndustrial Adviser

Shri P Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(26)12U5-fD dated 09.02.2016

-Lq-



83

Departllllent of lndustrial Policy“ &PromOtiOn

(TSW)

22. g,2ol6

NC Meeting dated 22t0312016- Case No. 43/19/81 (M/s Penguin Petroleum

Services Pvt. Limited) (Advance Authorization No' 0310799408 dated

14.10.201s)

Advance Authorisation may be ratified as under:

1. I/D of export item may be corrected as 4'85"'

2. I/D of irnpon item may be corrected as 4'74" '

3. Quantity 
-of 

import item may be allowed as 180 Nos' on net

oiimport item may accordingly be reduced as 36'193 MT'

Norms committee maY take a view

to net basis. Weight

-z 1fltjt
(S.K.Jain)

Development Officer

SW/83  datcd 22/03/2016

_マ0-
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DGFTmayrefertotheUoNoteNo0l/81/50/AM.15-DES-2/65dated16.03.2015
and 01/81/50 /AM-/DES-2 dated NIL whereby the request of M/s RSAL Steel Private

Limited lndore have been forwarded to Minisiry of Steel for ratification of the above-

mentioned Advance Authorization.

It may be noted that the export product 
- 
is covered under SION C 473 ot

Handbook of Procedures vol-ll. The quantity of Zinc has been calculated as per

il;;;;;i"g Tabte No 2. The quantity of Hot Roled Aloy Steet sheets/strips/wide coils

oi i"fer"nt"grade has been allowed on the content basis as per SION C473. The

quantity of iiems of import to be allowed under the aforesaid AAs has been calculated

U6eO tn per tonne of export product in the Excel sheets enclosed herewith for further

necessary action.

Government oflndia
Ministry of Steel

Technical Division

記胤』譜楔 )鴫∫L詈よ蹄 』f爾
胤呪:

23.10.2015‐ M′s RSAL Steei P:

Encl: as above

Shri P.Sahu, FTDO, DGFT,

殊

(Voi■)gL Advance
5610004725 dated

一

ril^\A
-.-..,..-(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Bhawan, New Delhi.

MiFiζtry 5f steel U O No 2(23)/2015-lW― VoH dated 16 02 2016
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０

，
２

０

い
０
一
〇
〇
０
ヽ
い
０
０

０
０
ω̈
０

Ｎ
一
０
＾
Ｎ
Ｏ
ヽ
０

，
α
く
０
う
０
０
ａ

＞
〓
＾
す
０
■
ｏ
●
〓
０
●

Ｚ
Ｏ

い

０
●
●

０
０
ヨ
ヨ

ω
コ
Ｏ
Ｎ
う
０
０
０
，
一つ
０
０
０
ヽ
Ｎ
。
０
ョ
ｔ
ョ
、

ｏｌ
剣

「

日

ｇ

Ｏ
ω
一く
８

一Ｎ
８

６

一〓

、８

『「ε

Ｏ
●

ｅ

＞
〓
０
く
り
●

。
一
り
，
０
０

∽́
ヽ
∽
■
●
く

て
く
ａ
Ｏ

ｏ
ｏ
一σ

Ｏ
「

『０
一０
く
０
つ
一
０
「０
０
０

，
”
く
一３
０
　
＾，
一０
＾
コ
Ｏ
ψ
∽
０

時
ヽ

０^

０
０
∽
０
ヽ
一
０
■
０
コ

。
「
Ｆ
。
ョ

０
「
ｍ
ｘ
●
０
ュ

Ｏ
Ｏ
〓
Ｎ
０

Ｎ
Ｏ
い

Ｏ
ω
０

ω
０
０
０
０
Ｎ

ヽ
∞
ヽ

一
０
一

ヽ
Ｎ
Ｏ
ω
Ｏ
や

ヽ
Ｏ
ω
ω
０

一
０
ュ
∞
一
〇

Ｎ
ω
０
０
０

一
ヽ
０
０
や
０

０
一　
´
∞
ヽ

ユ
Φ
０
０
Ｎ
０

Ｎ
Ｏ
●
∞
一
〇

０
一
ヽ
０
一

ヽ
０
０
０
０

い
０
一
ヽ
０

ヽ
０
０
０
０
ω

い
０
０
Ｎ
ぬ
０

ヽ
ヽ
０
〇
一
∞

一
一
ヽ
∞

ヽ
Ｏ
Ｎ

＾
Ю
∞
０
０
０

０
０
い
０
９
ヽ

Ｏ

ｃ
●
３
■
●

０
ぃ
ｍ
ｘ
■
０
ュ

ヨ

Ｈ

ヽ
０

０
０
０

０
●
Ｎ

０
い
０

Ｏ
ω
０

０
一
〇

Ｏ
ω
０

０
０
０

０

０
Ｎ

Ｏ
Ｎ
Ｎ

０
め
ヽ

Ξ:

一
∞
０

一
〇
〇

一
〇
〇

一
〇
〇

０
０

０
０

Ｏ
Ｏ
０
０

０
０

Ｎ
一
ヨ
０

０

０
●
¨
¨
５
〇

一
コ

＾
０
ヨ
ｑ
ョ
Ｎ
）

ヽ
∞

ヽ
Ｎ
ヽ
０

´
∞
０
０

ω
＾
ф
０

Ｎ
０

一
＾
い
０

´
０　
い
●

Ｎ
い
０
０

Ｎ
Ｏ
い
０

ヽ
０
●
∞

Ю
ヽ
Ｎ
Ｎ

ω
　́
０
一

０
０
い
０

ω
Ｏ
ユ
０

ヽ
０
ヽ
Φ

ヽ
０
●
０

ヽ
０
ヽ
０

ヽ
０
ヽ
い

●
ヽ
ヽ
０

Ｏ
ω
ヽ
０

０
０
∞
０

Ｎ

う̈
ｏ
（
ス
●
）

１１
１
１
１
１
１
１
１
１
１
１
１
１
１
Ｉ^
Ⅵ
『
劉
引
「
冽
引
ｑ
「
到
引
判
躙
∃
剛
剛
引
剰
判
「
引
「
酬
刈
「
引「引
引
引
引
ｏ
Ｌ
ｏ一

一
Ｏ
ω
ヽ
ω

一
〇
〇
Ｏ

Ｎ

一
〇
Ｏ
Ｎ
Ｎ

一
０
∞
Ｎ

●

一
〇
Ｏ
ω
０

一
一
〇
０
（

一
´
０
〇
一

い
０
０
０
０

一
Ｏ
ω
Ｏ
ω

一
〇
〇
０
●

一
０
∞
ヽ
０

＾
Ｏ
ω
Ｏ
ω

一
Ｏ
Ｎ
ω

ω

一
Ｏ
Ｎ
Ｏ
∞

一
〇
Ｏ
Ｎ

Ｎ

一
Ｏ
Ｎ
Ｎ
∞

一
０
一
一
ω

一
〇
０
●
Ч

ヽ
０
０
ヽ
Ｎ

´
０
０
∞
Ｎ

工
０
”
刀

０
一
Ｆ

α

＞

〓
０
く

り
一
。
。
一

０

す
０
〇
一
い
ヽ

０
´
■

■
０
ヽ
て
く
一α
０

０

０
〓
０

０
「

「
●
一０
く
０
５
＾

０
「
”
Ｑ
Ｏ

ヽ
ス

０
一

＾
Ｎ
０

一
Ｎ
Ｏ

一
ヽ
０

一　
Ｎ
０

刀
０
〓

コ
０

〓

〓

刀
ｇ

ａ

＾
ス
０
）

Ｏ
ω
０

０
０
０

Ｏ
ω
０

Ｏ
ω
い

０
一
〇

０
の
０

０
０
０

0刀

むE

０
ヽ
い

０
一
〇

０
●
０

０

ヽ
０

０
●
０

０
●
０

０
ヽ
０

０
ヽ
い

０
ヽ
０

０
一
〇

０
ヽ
０

ヽ
０

０
一
一

0コ

ご言

や
０
０

Ｎ
０
０

Ｎ

０
０

や
Ｏ
Ｏ

Ｎ
０
０

Ｎ
Ｏ
Ｏ

や
０
０

や
Ｏ
Ｏ

ヽ
０
０

Ｎ
０
０

ぬ
０
０

,

8量』

０
０
０

０

０
０

い
Ｏ
Ｏ

０
０

０

０
０

０

０
０

い

０
０

０
０
０

０

０
０

０
０
０

い
０
０

０
０
０

Eg督 :6

淋

ｏ́

\rl-t. " -."''r4.a1e.Da{tt 6-y{q
vJ^.,:).:r x 'Jn AR xA|lirrYAP

Pr.i.,r 'r '.rrc t'q{,...r 3,lr.fi{l

一
い

‐

一

一

　

●

０，

６_72-

０
０
０



L



Oescription of ltem of Export

Steel Sheets′ St「ips′ W de Cols of

relevent grade having thickness 0.18 to

1.50 mm and zinc coating 90 -275 gms/m'?

dated

23102015
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GOVERNMENT OFINDIA
詢 Fくお w■

―
赫

MINISTRY OF COMDIUNICAT10NS AND INFORMAT10N TECIINOLOGY

■ 申 甫 鎌 w・
―
m

DEPARTMENT OF ELECTRONICS AND INFORMAT10N TECHNOLOGY
Website:www.ddty.go■ in

90
22・ 03。だ

姉
DatQ.2・ ,2120・ 1・6…

劇 uI

No。…1.7K・ 6ソ2016¨IPHW

lWs FCI OEN Connectors Ltd.
2912089, Thykoodam
Thirpunithur Roade Vytti I la
Cochin, Kerala-682019

Sub:- Application for ratification of norms of Advance Liience No. 1010059305 dated 30.10.2015
for export of "Protection Block, Span Cable Assembly,,.

Sir,

Please refer to your application received from the O/o the DGFT on the subject mentioned above.

You are requested to provide the following information to enable further processing of the proposal.

Details of export product
Quantity of impcrt iterns required for manufacruring one unit of export product without any wastage
Wastage claimed in manufacturing process
Justification of wastage

2.

＞

０

０

ｖ＞

Yours faithfully

ゃレ_

√

Copy to:

ShriPradyumna Sahu w.r.t. DGFT U.O. No.
FTDO
O/o.DGFT
Udyog Bhavan
New Delhi

(Asha Nangia)
Director

01/81/50/443/AM16/DES… 11/125 dated 5.2.2016

４

　

之

・

ELECTRONICS INDIA
3jllion Needs Mi〃 io,Chips

こ   織 H

fffimffitn
6,Ifr.*.sfr.ffi*
r$frd-rroooe

ELECTRONICS NIKETAN
6,C.G.0.COMPLEX
NEW DELHI‐ 110003



q4
22.o3.1.{Government of lndia

Ministry of Steel
Technical Division

DGFT may please refer to their UO No. O1l81l50l444lAM-16/DES-2/83 dated
05.02.2016 regarding ratiflcation of norms in terms of Para 4.7 of HBP (Vol) of
Advance Authorization (AA) No. 0310800059 dated 05.1 1 .2015 of M/s POSCO
Maharashtra Steel Pvt Limited, Mumbai. ln this connection, the following information
may be asked from the applicant for further processing of their aforesaid application:

(1) Category/grades of steel in the description of item of import and export.

(2) Breakup of thickness of each item to be exported and quantity thereof and
calculation of quantity of import item strictly as per SION under the aforesaid
AA.

Deputy

Shri P Sahu, FTDO, DGFT, Udgoy Bhawan, New Delhi.

(s x.E;tr-at65g60
lndustrial Adviser

Ministry of Steel U.O.No. 2(12)12014-fW dated 18.02.2016

q-r6!r feiar/ BALJTT srNci-l
\:rq q!rR!r6 Fi+rr t .,rqr.

O.puty Dlrcror O.n...t orForetgn Trrd.
frar r,trqrq qE fttvrrirrqOlr.cto..t. c.n...l ot Fo..ro. ir.c.qtFrq Ff{r,,/ ooptt. oa co6m6rco

.ltrtal qlrll'Fa /Govt. ol lddla
EEln q!r{. qJ ei.*Udyoc, iBhawin. N.w D.lhl
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97
Department of Industrial Policy & Promotion zz ' g' ?at 6

(rsw)

NC Meeting dated 2210312016 - Case No.lll22l81 (M/s Trishul Exotic (P) Ltd.)
(Advance Authorization No. 0510396517 dated 03.12.2015)

Advance Authorisation may be ratified as under on repeat basis:

1. Words "other than rectangular/square shape & containing 250000 Kgs. of Non-

Magnetic Stainless Steel (Grade20l) " may be suffixed with the description of
export product.

2. Words "of relevant grade & thickness" may be suffixed with the description of
import item and its quantity may be allowed as applied for i.e. 325000 Kgs. as

1.30 Kgs./Kg. content in the export products as per SION C-832.

Norms committee may take a view

/ -_,._--fir,y
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/23/2016-TSW/97  datcd 22/03/2016

誦
110.II百辟£:1樹‖
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?B
Government of lndia

Ministry of Steel
Technical Wing

22.o3' le

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance Licence
No. 3410041739 dated 15.12.20'15 - M/s Elect Steel Processing lndustries, Baroda.

DGFT may refer to their UO No 01/B'1/50/449/AM-16/DES-2184 daled 05.02.2016
whereby an application of M/s Elect Steel Processing lndustries, Baroda has been
forwarded to Ministry of Steel for our comments/views.

ln the above connection, it may be noted that the applicant has applied for import
o't 257.5 MT Cold Rolled Grain (CRGO) Electrical Steel coil against export of 250 MT
Prime CRGO slit coils.

ln view of the above, Ministry of Steel recommends the import of Cold Rolled
Grain Oriented (CRGO) Steel in coils form (Prime Quality) of relevant grade with
wastage of 1.015 Kg/kg for the aforesaid export product subject to the condition that
width of imported coils is more than the respective width of export products. 

-.r[filO
(S.KEffi[naE-ar)

Deputy lndustrial Adviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(3y2016-TW dated 15.02.2016

FHq irqrq 6q{tr
VIN()D KLIMAR XASIlYAP
Fr.' r _.rrqr{ tilqri<r sr..-rQ

i ,' :.i'c q'ii,: ,i..4
Orr
dnr, : I .i)t. ol r:irlrir..ae

,. a: ..ii
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Departllllent of lndustrial Policy“ &Promotion

(TSW)

上0上

22・ 3.笏r6

- 
(S. K. Jain)

Development Officer

NC ⅣIeeting dated 22/03/2016‐ Case No.10/22/81(Ⅳ 1/S Veer‐ 0-ⅣIetals Pvte Limited)

(Advance Authorization No.0710109242 dated 08。 01.2016)

Advance Authorisation may be ratified as under on repeat basis:

1. Specific list of export items (Sheet metal Components) may be specified as per

enclosed Annexure.

euantity of export products may also be specified as 53850 Nos. it addition to

their weights.
Words "of relevant thickness" may be suffixed with the description of import item

at Sl. No. 1 and its quantity may be allowed as 128.681 MT as 1.057 Kg./Kg'

content in the export producis aftei taking 213'd recovery from scrap.

Net weight of import item at Sl. No. 2may be specified as 10600 Kgs.

Quantity of import item at Sl. No. 2 may be allowed on net to net basis with

accountability clause.

Norms committee may take a view

2.

Ｏ
Ｊ

４

５

′ 三 誓 ′J(

Norms Committee Ⅱ

DIPP No.12/23/2016¨ TSW/101 dated 22/03/2016

_78´

V!,
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`71Department of Industrial Policy & Promotion Lz' 7'zol6
(rsw)

NC Meeting dated 2210312016 - Case No. 671-AlR (M/s Theeta Electricals Pvt. Ltd.)
(Advance Authorization No. 0510393077 dated 04.02.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. 2may be corrected as 28800 Kgs.
2. Import items art S1. No. I to 3, 5 to 13, 16 to 2l shall be of relevant grade.

3. Quantities of import items at Sl. No. I to 22 may be allowed on net to net

basis as claimed by the firm

Norms committee may take a view
2_Gtl,t€

(S.K.Jain)
Development Officer

Norms Committee II
DIPPNo. 12123/2016-TSW671-A/R dated 22/03/2016

qssft<r fliut saultr sINGH
lsq qrrRrfrrqt rqqqr qrqrs

D.puiy Dltctor o.n.ral ot Fonle n Tr.d.
frvt qrqrY t{Erfutrrfiq

Olroctorat. Oaner.l ot For.lgn Tr.do
qrFrw BtrrqlDeptt. of commerco

iITY(l tFfiGltTg/Govt. ot lndla
wTr 4rq=r- <w Re.:

LrdYog Bhnwan. r':w r

-86 -
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Ministry of Heavy lndustries&Public Enterprises
Departrnent of Heavy lndustry
丁SⅥ【B)Section

SutteCt:Application of M/S Kotsons Pvt Ltd for ratification of norms
of AA no-0610038100 dtd 25-03-15.

DES― II′ DG「F may kindly refer to the above mentioned AA of
M/S Kotsons Pvt Ltd. 丁he firrll may be asked to subrrlit calculations

as per ttechnical details prescribed in Sino II ′ Annexure to
appendix 4E in Hand Book of Appendixes in Ayat Niryat forrrns.

This issues with the approval of IA (KKT).

DGFT′
「
FDO′ DES― II

Deptt.of HI′ UO No3(128)/15-TSⅥ′(B)

Development Officer
09-03-16

dated

.C.Nayak

―もl



Department of Industrial Policy & Promotion

AR-677
22・ 3(Z′′ら

(rsw)

NC Meeting dated 22t0312016 - Case No. 677-AlR (M/s Jindal Saw Limited)
(Advance Authorization No. 0510392999 dated 28.01.2015)

Following clarification may be issued to the firm:

l. Quantity of import item No, 20 ( wire mesh roll) has been allowed as

8223.2 Sq. Meters i.e. 240 rolls of size J .5" (Width) x 180 meters (Length)

inclusive of 5 o/o wastage.

Norms committee may take a view

Norms Committee I
DIPP No.12/23/2016-TSW/677¨ A/R dated 22/03/2016

. ,+--
- 4

(S.K.Jain)
Development Officer

。
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject: Application of M/s Asiatic Electrical & switch Gear for
ratification of norms of AA no -0510186618 dt 13-07-06.

DES-II, DGFT may kindly refer to the above mentioned AA of M/s
Asiatic Electrical & switch Gear. The applicant has requested for
ratification of norms as per details given below.
Export

Import
1. Copper Strip- 2505 kg
2. 30 mm Fuse Links- 4500 Nos.

This Office recommends import of
content in export product taking clue
Item no. 2 is a component which will
of export item no 2 and may be
accou ntabil ity clause.

item nol o l.01 kg/Kg
from SIoN C-1303&1304.
be used in the manufacture
allowed under GN-4 with

This issues with the approval of IA (KKT).

DGFT,FTDO′ DES― II

ノ4`ι];;「
°f HI′ U° No 3(19)/16-TSⅥノ(B)

Development Officer
25¨02-16

dated 25,o2.2016′

SI.No. Item Quantity
1 L.V. Switch Disconnector′  125 A-160A
with lndian Fuse Resultant product to
include content of imported copper Strips

oO。 826 kgx1500=1239 kq.

1500 Nos.

2 L,V, Switch Disconnector′  125 A-160A
with lmpOrted Fuse Resultant product to
include content of imported copper Strips

C)0.826 Кgx1500=1239 kg.

1500 Nos.

3́3´ 睛t」要二
ぎ
、J嘉 |■
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: 100% EOU- M/s Owari Precision Products Pvt Ltd

Norms may be recommended as follows:-

Wastage may be allowed as per MSME DI Bangalore report

'wastagc duc to rejections.

This issue with the approval of Director(ME).

except the 2Yo

ク

(KS Sodhi)
AD(ME)

Shri P.Sahu.FTDOn DGFT UdvoR Bhawan Ncw Delhi
UO notc no TL-13024/42/2016¨ MMM&A‐DCMSMEdated 16.02.16

躙 亀。
瞳轟誕難密雀、11
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